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SYNOPSIS AND LIST OF DATES 

 
M/s BFCL is a leading manufacturer of ferro-alloys and one of its largest 

producers in the state of Jharkhand operating its ferroy alloy plant on Plot No 

1405(P) Ramgarh Industrial Area, Ramgarh, Jharkhand from 24.02.2000.  

Ferro-Alloys are metallurgical industries and fall within the ambit of activity 

3(a), which is a primary metallurgical industry requiring environmental 

clearance from the Central Government. Environment (Protection) Act, 1986 

(hereinafter referred to as the EPA) enacted as an umbrella legislation 

concerning environmental protection and has brought out rules, regulations 

and directives to be complied with. The Central Government notified 

Environment Impact Assessment Notification, 2006 (hereinafter referred to as 

EIA, 2006) in exercise of its powers under the EPA. EIA, 2006 categorized 

the projects into two categories. The Category A projects are accessed by the 

Central Government through MoEF and Category B projects are accessed at 

the State level by the State Environment Impact Assessment Authority 

(SEIAA). Under the schedule, metallurgical industries (ferrous and non-

ferrous) are included within activity 3 (a). Primary metallurgical industry 

requires prior and mandatory EC from the Central Government constituted 

Environmental Assessment Committee. M/s BFCL was operating a Ferro 

Alloy (2x5MVA) with a production of 26TPD for (Silico/Manganese) and 

Ferro Alloy (7.5MVA) having a capacity of 30 TPD of Silico/Manganese. It is 

pertinent to note that at this point there was no environmental clearance ever 

applied for. Subsequently, on 31.10.2011 an EC was granted for expansion in 

production of [9MVA X 1= 40TPD] Unit of Ferro Silicon/ Ferro-Manganese 

vide reference No.-J11011/34/2010-IA.II (I).  On 24.11.2020, Terms of 

Reference was granted to Modification cum expansion in existing Ferro 
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Alloys Plant by M/s Bihar Foundry and Castings Limited towards 

2X6+3X9MVA SAF’s + 1x12T per batch CLU Converter with matching 

associate facilities and Product Mix Si/Man having production 165TPD 

(58,575 TPD) or HC/MC/LC FeMn – 265 TPD (94,075 TPA), thereby 

increasing the production by almost three times. MoEF&CC issued an OM 

dated 07.07.2021 detailing the standard operating procedure to be followed 

for violation cases. It states that if no prior EC was taken then the project must 

be closed down. It further states that there shall be no grant or renewal of 

CTO till the time the project is not granted Environmental Clearance, afresh.  

On 13-14.09.2021, 44th Meeting of Reconstituted EAC (Industry I) of 

MoEF&CC where the proposal of M/s BFCL was taken up and rejected and it 

was summarily placed in the ambit of violation cases as per OM on SOP for 

Violation cases dated 07.07.2021. On 28.02.2023-01.03.2023, Minutes of 

Meeting of 24th  EAC (Industry I) held on 28.02.2023-01.03.2023 wherein a 

condition precedent of no further construction to be carried out by M/s BFCL 

unless and until there is prior permission/approval by Ministry of 

Environment, Forest and Climate Change (MoEF&CC). Despite this, blatant 

violations are being carried out by M/s BFCL in violation of the OM dated 

07.07.2021 regarding SOP for violation cases by constructing and operating 

without a valid EC. On 23.03.1974, The Water (Prevention and Control of 

Pollution) Act, 1974 was enacted for the prevention and control of water 

pollution. Any project proponent which sought to discharge any effluent from 

its project is now mandatorily required to obtain permission from respective 

SPCB and adhere to norms prescribed by the Central Pollution Control Boards 

and the respective SPCB. This permission is a two stage mechanism. Under 

this mechanism the project proponents are required to obtain NOC/ Consent to 

Establish before starting the construction of the project. Subsequently, once 
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the construction activities are completed, Consent to Operate is required to be 

obtained from the State Pollution Control Boards before commencing 

operations. On 29.03.1981, Air (Prevention and Control of Pollution) Act, 

1981 was enacted for the prevention, control and abatement of air pollution. 

The NOC/ Consent to Establish and the Consent to Operate mechanism under 

the Air Act, 1981 is similar to that under the Water Act, 1974. On 07.03.2016, 

Over the years, the SPCBs adopted different mechanisms for grant of NOC, 

CTE and CTO under the Air Act and Water Act. To address the problem 

caused due to such different mechanisms, the CPCB issued directions on 

07.03.2016 for Classification of Industries to ensure uniform classification of 

industries across the country. The classification of industries listed out the 

industries which would require CTE/ CTO and placed them in different 

categories on the basis of their pollution index. Under the schedule, 

metallurgical industries, both ferrous and non-ferrous come under the Orange 

category – with a pollution index score of 41 to 59. On 03.05.2016, Jharkhand 

State Pollution Control Board (JSPCB) notified its own Classification of 

industries on the basis of the CPCB classification whereby it has classified 

industries into three categories, viz. Red, Orange and Green. Under the 

schedule, metallurgical industries, both ferrous and non-ferrous come under 

the Orange category. Under the orange category, the JSPCB has further sub-

divided the two categories based on pollution load index: High Risk category 

comprises industrial sectors having pollution index scores of 50 to 59 and 

Low Risk category having pollution index score of 41 to 49. On 10.11.2020, 

CTO was granted by Jharkhand State Pollution Control Board, JSPCB vide 

no. JSPCB/HO/RNC/CTO-4412165/2020/1819 in favour of sister concern of 

M/s BFCL i.e. GAUTAM FERROY ALLOY till a period of 31.12.2025. This 

has been granted on the basis of a lapsed environmental clearance dated 
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31.10.2011. An order issued by I.A. Division, MoEF&CC dated 20.09.2021 

stating that CTO to not be granted unless a valid EC is subsisting. It further 

states that no CTE/CTO to be renewed till the time a valid EC is granted. M/s 

BFCL has been granted a CTO and subsequently granted a change of name in 

the CTO despite an order by MOEF&CC stating that renewal is impermissible 

in the face of lack of valid EC. On 19.12.2022, two separate Letters were 

issued by IA division of Ministry of Environment, Forest and Climate Change 

(MoEF&CC) to M/s BFCL and Additional Chief Secretary, Environment and 

Forests Department, Jharkhand stating that State Government/ JSPCB not 

grant CTO till EC is granted on the basis of OM dated 07.07.2021. It stated 

that construction/operation without prior EC shall be stopped immediately. 

BFCL in violation continues to operate the same. It further states that under 

the violation cases regime no CTO to be granted till grant of fresh 

environment clearance. On 23.01.2023, CTO granted to sister concern of M/s 

BFCL i.e. GAUTAM FERROY ALLOY changed to the name of Bihar 

Foundries & Castings Limited. On 15.05.2023 and 06.09.2023, letters were 

issued by MoEF&CC to M/s BFCL and JSPCB wherein it is stated that no 

consent to operate be granted till the time the project is granted environmental 

clearance on the basis of OM dated 07.07.2021. Despite this, the CTO has 

been granted by the Jharkhand State Pollution Control Board and continues to 

be in operation till 31.12.2025. Further, there is no installation of a proper 

continuous ambient air quality monitoring system in the plant which is 

capable of monitoring 5 parameters in air i.e. presence of PM 10 in air, 

presence of PM 2.5 in air, presence of Sox, presence of NOx and presence of 

CO. On 24.10.2019, CEPI issues guidelines which states that in severely 

polluted areas like Ramgarh, Jharkhand  plantation of 40 percent needs to be 

carried out in the plant of M/s BFCL to abate pollution. No such exercise has 
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been carried out. On 02.01.2021, NOC was granted by Central Groundwater 

Authority to M/s BFCL for groundwater extraction. No prior NOC was 

granted and the plant was operating illegally for over 20 years by drawing 

water. Further, the present NOC does not grant required capacity to extract as 

per current expanded production of ferro alloy. Integrated Regional Office, 

Ranchi (MOEF) (“IRO”), Govt. of India has conducted inspections of the M/s 

BFCL’s plant on 05.01.2022 and previously on 02.10.2020 and 14.02.2017. 

On the basis of these inspections, various violations of environmental laws 

have been pointed out in BFCL’s ferro alloy plant. Some of these are related 

to lack of proper environmental clearance for running its SEAF Units, usage 

of pearl coke in place of pet coke, non-connection of furnace with the STACK 

system, non-provision of adequate living facilities for the labourers, no 

provision for collection and treatment of run off rainwater from the raw 

material storage area, non-availability of surface water harvesting structure 

etc. These recommendations have not been complied with even now. There 

are continuing environmental violations and there is a substantial question of 

environment involved.  Hence, this present original application.  

List of Dates 

23.03.1974 The Water (Prevention and Control of Pollution) Act, 
1974 (hereinafter referred to as the Water Act, 1974) was 
enacted for the prevention and control of water pollution. The 
Act established the Central Pollution Control Board (hereinafter 
referred to as CPCB) and the State Pollution Control Board 
(hereinafter referred to as SPCB) as nodal authorities for Centre 
and States Governments, respectively, for this purpose. Any 
project proponent which sought to discharge any effluent from 
its project is now mandatorily required to obtain permission 
from respective SPCB and adhere to norms prescribed by the 
Central Pollution Control Boards and the respective SPCB. Over 
the years the permission was developed into a two stage 
mechanism. Under this mechanism the project proponents are 
required to obtain NOC/ Consent to Establish before starting the 
construction of the project. Subsequently, once the construction 
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activities are completed, Consent to Operate is required to be 
obtained from the State Pollution Control Boards before 
commencing operations. 

29.03.1981 Air (Prevention and Control of Pollution) Act, 1981 (hereinafter 
referred to as Air Act, 1981) was enacted for the prevention, 
control and abatement of air pollution. Similar to the mechanism 
under the Water Act, 1974, the Air Act, 1981 also mandated that 
the project proponent be required to obtain a permission from 
the Pollution Control Boards and comply with its norms for 
emissions. The NOC/ Consent to Establish and the Consent to 
Operate mechanism under the Air Act, 1981 is similar to that 
under the Water Act, 1974. 

23.05.1986 
 

Environment (Protection) Act, 1986 (hereinafter referred to as 
the EPA) enacted as an umbrella legislation concerning 
environmental protection and has brought out rules, regulations 
and directives to be complied with. Under Section 3 of the EPA, 
the Central Government is granted power to take measures to 
protection of environment. In exercise of such power the Central 
Government has notified various delegated legislations such as 
the Environmental Impact Assessment, 2006.  

14.09.2006 The Central Government notified Environment Impact 
Assessment Notification, 2006 (hereinafter referred to as EIA, 
2006) in exercise of its powers under the EPA. EIA, 2006 
categorized the projects into two categories. The Category A 
projects are accessed by Central Government through MoEF and 
Category B projects are accessed at the State level by the State 
Environment Impact Assessment Authority (SEIAA). Para 2 of 
EIA, 2006 mandated the requirement of obtaining prior 
Environmental Clearance from the concerned regulatory 
authority for all new projects or activities listed in the Schedule; 
or expansion and modernization of existing projects or activities 
listed in the Schedule; or any change in product mix in an 
existing manufacturing unit included in the Schedule. Under the 
schedule, metallurgical industries (ferrous and non-ferrous) are 
included within activity 3 (a). Primary metallurgical industry 
requires prior and mandatory EC from the Central Government 
constituted Environmental Assessment Committee.  

31.10.2011 EC granted to [9MVA X 1= 40TPD] Unit of Ferro Silicon/ 
Ferro-Manganese vide reference No.-J11011/34/2010-IA.II(I) of 
MoEF&CC at Plot No. 1405, Ramgarh Industrial Area, Marar 
Village, Ramgarh District in Jharkhand of M/s  Bihar Foundary 
and Casting. Conditions of EC were not subsequently followed.  

07.03.2016 Over the years, the SPCBs adopted different mechanisms for 

6



grant of NOC, CTE and CTO under the Air Act and Water Act. 
To address the problem caused due to such 
different mechanisms, the CPCB issued directions on 
07.03.2016 for Classification of Industries to ensure uniform 
classification of industries across the country. 
The classification of industries listed out the industries which 
would require CTE/ CTO and placed them in different 
categories on the basis of their pollution index. Under the 
schedule, metallurgical industries, both ferrous and non-ferrous 
come under the Orange category – with a pollution index score 
of 41 to 59.  

03.05.2016 Jharkhand State Pollution Control Board (JSPCB) notified its 
own Classification of industries on the basis of the CPCB 
classification whereby it has classified industries into three 
categories, viz. Red, Orange and Green. Under the schedule, 
metallurgical industries, both ferrous and non-ferrous come 
under the Orange category. Under the orange category, the 
JSPCB has further sub-divided into two categories based on 
pollution load index: High Risk category comprises industrial 
sectors having pollution index scores of 50 to 59 and Low Risk 
category having pollution index score of 41 to 49.  

24.10.2019 CEPI issues guidelines which states that in severely polluted 
areas like Ramgarh, Jharkhand plantation of 40 percent needs to 
be carried out in the plant of M/s BFCL.  

10.11.2020 CTO granted by Jharkhand State Pollution Control Board, 
JSPCB vide no. JSPCB/HO/RNC/CTO-4412165/2020/1819 in 
favour of sister concern of M/s BFCL i.e. GAUTAM FERROY 
ALLOY till a period of 31.12.2025. This has been granted on the 
basis of a lapsed environmental clearance No.-J11011/34/2010-
IA.II(I), dated 31.10.2011 issued by Ministry of Environment & 
Forest, Govt. of lndia, New De1hi.  

24.11.2020 Terms of Reference granted to Modification cum expansion in 
existing Ferro Alloys Plant by M/s Foundry and Castings 
Limited located at Ramgarh Industrial Area, Survey Plot No. 
1405 (P) , Ramgarh, Jharkhand.  

02.01.2021 NOC granted by Central Groundwater Authority to M/s BFCL 
for groundwater extraction. No prior NOC was granted and the 
plant was operating illegally by drawing water. Further, the 
present NOC does not grant required capacity to extract as per 
current production of ferro alloy.  

07.07.2021 Ministry of Environment, Forest and Climate Change 
(MoEF&CC) issued an OM detailing the standard operating 
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procedure to be followed for violation cases. It states that if no 
prior EC was taken then the project must be closed down. It 
further states that there shall be no grant or renewal of CTO till 
the time the project is not granted Environmental Clearance, 
afresh.  

20.09.2021 Order issued by I.A. Division, MoEF&CC stating that CTO to 
not be granted unless a valid EC is subsisting. It further states 
that no CTE/CTO to be renewed till the time a valid EC is 
granted.  

13-
14.09.2021 

44th Meeting of Reconstituted EAC (Industry I) where the 
proposal of M/s BFCL was taken up and rejected and it was 
summarily placed in the ambit of violation cases.   

05.01.2022 Integrated Regional Office, Ranchi (MOEF) (“IRO”), Govt. of 

India has conducted inspections of the M/s BFCL’s plant on 

05.01.2022 and previously on 02.10.2020 and 14.02.2017. 

Further, on the basis of these inspections, various violations of 

environmental laws have been pointed out in BFCL’s ferro 

alloy plant. Some of these are related to non-obtaining of 

proper environmental clearance for running its SEAF Units, 

usage of pearl coke in place of pet coke, non-connection of 

furnace with the STACK system, non-provision of adequate 

living facilities for the labourers, no provision for collection 

and treatment of run off rainwater from the raw material 

storage area, non-availability of surface water harvesting 

structure etc. 

19.12.2022 Two separate Letters written by IA division of Ministry of 
Environment, Forest and Climate Change (MoEF&CC) to M/s 
BFCL and Additional Chief Secretary, Environment and Forests 
Department, Jharkhand stating that State Government/ JSPCB 
not grant CTO till EC is granted on the basis of OM dated 
07.07.2021 – SOP on Violation Cases. It stated that 
construction/operation without prior EC shall be stopped 
immediately. BFCL in violation continues to operate the same. It 
further states that under the violation cases regime no CTO to be 
granted till grant of environment clearance.  

23.01.2023 CTO granted to sister concern of M/s BFCL i.e. GAUTAM 
FERROY ALLOY changed to the name of Bihar Foundries & 
Castings Limited.  
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28.02.2023
-
01.03.2023 

Minutes of Meeting of 24th  EAC (Industry I) held on 
28.02.2023-01.03.2023 wherein a condition precedent of no 
further construction to be carried out by M/s BFCL unless and 
until there is prior permission/approval by Ministry of 
Environment, Forest and Climate Change (MoEF&CC) 

15.05.2023
-
06.09.2023 

Letters issued by Ministry of Environment, Forest and Climate 
Change (MoEF&CC) to M/s BFCL and JSPCB wherein it is 
stated that no consent to operate be granted till the time the 
project is granted environmental clearance on the basis of OM 
dated 07.07.2021 – SOP on Violation Cases Despite this, the 
CTO has been granted by the Jharkhand State Pollution Control 
Board.  

06.11.2023 Hence, this present Original Application.  
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

EASTERN ZONE BENCH AT KOLKATA  

ORIGINAL APPLICATION NO.   OF 2023/EZ 

IN THE MATTER OF: 

Vishal Kumar                    …Applicant 

Vs 

Bihar Foundry and Castings Limited & Ors.   …Respondents 

 

    Memo of Parties 

IN THE MATTER OF : 

1. Vishal Kumar 

S/O Sh. Muchkund Prasad 

R/O Near Police Station, P.O.  

& P.S.- Jamua, District- Giridih,  

Jharkhand- 815318 

Presently R/O - 208, Old Ag Co-Operative  

Colony,  Kadru, Po-Doranda,  

Ps-Argora, District -Ranchi, Jharkhand- 834001  

        …Applicant 

    Versus 

1. Bihar Foundry And Castings Limited 

     Through Chairman, 

     Main Road, Ranchi, P.O.- G.P.O, 

    P.S.- Sadar, District- Ranchi, Jharkhand- 834001, 

    Also At Ramgarh Industrial Area,  

     Marar Village, Ramgarh (Tehsil & District), 

     Jharkhand- 829117, Tel: 9234281144,  

Email- bfclgfa@gmail.com   

 

2. Ministry Of Environment, Forest & Climate Change, 

  Through Secretary,  

     Indira Paryavaran Bhawan, Jorbagh Road,  

     New Delhi – 110003, Tel: 011-20819308, 20819408, 

 Email- secy-moef@nic.in  
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3. Jharkhand State Pollution Control Board, 

     Through Chairman,  

     E-1, Cti Colony, Dhurwa Ranchi – 834004 

     Tel.: 2400894/851/852/902/979/138, 

Email- ranchijspcb@gmail.com   

 
4. Central Pollution Control Board, 

     Through Chairman, 

     Parivesh Bhawan, East Arjun Nagar, Delhi-110032 

     Tel: 0 11-43102030Email- ccb.cpcb@nic.in  

 
5. Department of Forest, Environment & Climate Change, 

    Government of Jharkhand,  

     Through Its Secretary,  

     Forest Officers' Colony, P.O. & 

     P.S.- Doranda, District-Ranchi, Jharkhand-834001 

     Tel: 0651-2491669, 2491098,  

Email- prsecyfdjharkhand@rediffmail.com  

  

6. Central Groundwater Authority,  

Through Member Secretary, 

18/11 Jamnagar House, Mansingh Road 

New Delhi-110011,  

Tel: 011-23383824, Email- cgwa@nic.in  

               …Respondents 

To 

The Hon’ble  

Members of the National Green Tribunal, 

Eastern Zone Bench at Kolkata 

 

MOST RESPECTFULLY SHOWETH: 

 

1. The address for the counsel of the Applicant is given for the purpose of 

serving notices and other relevant correspondences.  

11

mailto:ranchijspcb@gmail.com
mailto:ccb.cpcb@nic.in
mailto:prsecyfdjharkhand@rediffmail.com
mailto:cgwa@nic.in


2. The addresses of the Respondents are given in proper format for the purpose 

of serving notices and any other relevant correspondence.  

 

3. That the Applicant is a practising advocate, with enrolment No. 

346/09 with the Jharkhand Bar Council who has raised various issues 

of public importance regularly. Since, the instant application deals 

with various environmental violations being committed by M/s. 

BFCL, arrayed as Respondent No.1, the Applicant has filed the 

present case before the Hon’ble Tribunal to safeguard the interest of 

the public at large. 

 
 

4. The Respondent No.1 (R-1) is a private company and one of the 

largest manufacturers of ferrous alloy in the state of Jharkhand. It is a 

company registered with ROC, Jharkhand and is engaged in the 

business related to ferrous products, ferro alloys, ferro silico-

manganese. Respondent No.2 (R-2) is the nodal central ministry for 

environment, forest and climate change in the country. Respondent 

No.3 (R-3) is an autonomous body of the State of Jharkhand that 

deals with grant of Consents before commencement in the State. 

Respondent No. 4 (R-4) is the autonomous body in the Centre that 

deals with air pollution in the country. Respondent No.5 (R-5) is the 

nodal ministry in the state dealing with issues pertaining to 

environment, forest and climate change. Respondent No. 6 (R-6) is 

the nodal authority in the country for issuing NOC for extraction of 

groundwater in permissible limits. 
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5. That it is submitted that the Applicant is aware that two original 

applications being O.A. No 44/2023 and O.A. No. 141 of 2023 are 

pending adjudication before this bench of the Hon’ble Tribunal 

pertaining to large scale environmental violations by R-1. 

Subsequently, a committee was formed and a report on the basis of 

site inspection dated 13.05.2023 is also pending adjudication.  That in 

order to bring those facts, as well as other new and emerging facts, 

the Applicant is filing this present Original Application to bring to the 

fore large scale continuing environmental violations without 

necessary approvals and for necessary and urgent action by this 

Hon’ble Tribunal.  

 

6. It is further pertinent to note that R-1 is continuing operations without 

a valid environmental compliances which is contrary to the law of the 

land.  

 
PRELIMINARY SUBMISSIONS 

7. That it is submitted that R-1 has set up a ferro-alloy production unit at 

Plot No. 1405 (P) in Ramgarh Industrial Area, Ramgarh, Jharkhand-

829117. These units are operating without obtaining necessary prior 

and mandatory environmental permissions.  

 

8. It is submitted that due to the nature of units with different production 

capacities, R-1 has sought to play and subsequently prosper, with 

convenience of numbers without prior mandatory environmental 

clearance and consents under the Water Act, 1974 and Air Act, 1981.      

I. NON-COMPLIANCE OF ENVIRONMENTAL SAFEGUARDS 

RESULTING IN VIOLATIONS 
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9. R-1 is running a metallurgical industry in Ramgarh, Jharkhand. 

Under the aegis of a metallurgical industry, it has almost tripled its 

capacity without environmental compliances. The details for the same 

are provided hereinbelow: 

Production without EC Final expanded continuing production 
without EC  

2x5+1x7.5+1x9 MVA 
SAF (Submerge Arc 
Furnaces) Ferro Alloys 
SiMin/Fe Min 

2X6+3X9MVA SAF’s + 1x12T per 
batch CLU Converter with matching 
associate facilities 
Product Mix 
SiMin – 165TPD (58,575 TPD) or 
HC/MC/LC FeMn – 265 TPD (94,075 
TPA) depending on market 
scenario/demand. 

 

10. It is submitted that the parent EIA notification, i.e. EIA, 2006 

classifies metallurgical industries (ferrous and non-ferrous) for the 

activity carried out by R-1 as a primary metallurgical industry with 

activity 3(a), requiring prior and mandatory Environmental Clearance 

from EAC of the Central Government.  

 

11.  It is submitted that R-1 applied for Environmental Clearance for 

expansion of the ferro-alloy plant by installing SAF (9MVA X1 = 

40TPD) at plot No. 1405, Ramgarh Industrial Area, Marar Village, 

Ramgarh District, Jharkhand which was in addition to Ferro Alloy 

(2x5MVA) with a production of 26TPD for (Silico/Manganese) and 

Ferro Alloy (7.5MVA) having a capacity of 30 TPD of 

Silico/Manganese. Subsequently, EC was granted on 31.10.2011. It is 

submitted that for the other units no environmental clearance was 

ever applied for or received. A copy of the EC granted on 31.10.2011 
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is annexed and marked hereto as Annexure A 1 and is available on 

pages 35-40.  

 
12.  It is submitted that on 24.11.2020, the R-2 granted Terms of 

Reference to R-1 for modification cum expansion in existing ferro 

alloy for entire operations [2X6+3X9MVA SAF’s + 1x12T per batch 

CLU Converter] with matching associate facilities Product Mix 

Si/Man – 165TPD (58,575 TPD) or HC/MC/LC Fe/Mn – 265 TPD 

(94,075 TPA) depending on market scenario/demand. without 

knowing that R-1 had caused grave environmental violations. It is 

submitted that even at this point, R-1 had stated to R-2 that there was 

no violation on its part, which is false and untrue. It is submitted that 

R-1 had hidden a material fact – It was engaged in production of 

ferro-alloy, i.e. Activity 3 (a) of EIA, 2006 without environmental 

clearance leading to environmental loss, damage and degradation. 

Copy of the TOR granted to R-1 by R-2 for modification cum 

expansion dated 24.11.2020 is annexed herewith as Annexure A2 

and is available on pages  41-50.  

 
13. It is submitted that the entire site has no subsisting EC at present. 

Even previously, the R-1 had hidden material facts which led to 

increase in production, i.e. expansion without environmental 

clearance.  It is further submitted that the OM issued by R-2 dated 

07.07.2021 clearly spells out that in case of violation where no 

subsisting EC is present, the project must be closed down henceforth. 

It is further submitted that once a violation is identified, no consent to 

operate can be granted by respective SPCB till the time of grant of 

EC.  It is submitted that despite this OM, the project was granted 
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CTO while an application for grant of EC is still pending adjudication 

by EAC. A copy of the OM issued by R-2 on 07.07.2021 titled SOP 

for Identification and Handling of Violation Cases is annexed and 

marked as ANNEXURE A3 and available on pages  51-59.  

 
14.  It is submitted that subsequently R-1 applied for environmental 

clearance under expansion. The EAC (Industry-I) in its 44th meeting 

held on 13-14th September, 2021 returned the proposal since it 

involves violation and attracts provisions of OM dated 07.07.2021 

regarding SOP for identification and handling of violation cases. It is 

submitted that many inconsistencies were highlighted by the EAC in 

its report, resulting in black listing of the environmental consultant 

for this project in question. A copy of the relevant pages of the EAC 

Minutes of the 44th Meeting dated 13.09.2021 and 14.09.2021 is 

annexed herewith as Annexure A4 and is available on pages  60-72.  

15.  It is verily believed that the existing set-up is running with increased 

modified output despite pending EC. It is further submitted that 

despite not having any EC at present, the operations of the site 

including increased production continue unabated.  

16.  Subsequently, through communications, R-1’s plant was treated as a 

violation case and to be handled as per OM dated 07.07.2021. Yet, 

the SOP dated 07.07.2021 stated that where there is no pre-existing 

EC, the project must be closed down. It is humbly submitted that the 

project has not been closed down despite the law of the land being 

very clear.  

17. Minutes of Meeting of 24th  EAC (Industry I) held on 28.02.2023-
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01.03.2023 wherein a condition precedent of no further construction to 

be carried out by R-1 unless and until there is prior permission/approval 

by R-2. The relevant portion is reproduced hereinbelow: 

X. No further expansion or modifications in the plant shall be carried 

out without prior approval of the Ministry of Environment, Forests and 

Climate Change (MoEF&CC). 

A copy of the relevant pages of the Minutes of Meeting of 24th  EAC 

(Industry I) held on 28.02.2023-01.03.2023 is annexed herewith and 

marked as Annexure A 5 and is available on pages 73-107.  

 

18.  It is submitted that now the entire project is pending consideration by 

EAC for approval of EC. Until such time EC is finally granted, the 

entire project must be closed down.   

II.   VIOLATION OF CONSENT MECHANISM FROM THE 

JHARKHAND STATE POLLUTION CONTROL BOARD 

 

19.  The Water (Prevention and Control of Pollution) Act, 1974 

(hereinafter referred to as the Water Act, 1974) was enacted for the 

prevention and control of water pollution. The Act established the 

Central Pollution Control Board (hereinafter referred to as CPCB) 

and the State Pollution Control Board (hereinafter referred to as 

SPCB) as nodal authorities for Centre and States Governments, 

respectively, for this purpose. Any project proponent which sought to 

discharge any effluent from its project is now mandatorily required to 

obtain permission from respective SPCB and adhere to norms 

prescribed by the Central Pollution Control Boards and the respective 

SPCB. Over the years the permission was developed into a two stage 
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mechanism. Under this mechanism the project proponents are 

required to obtain NOC/ Consent to Establish before starting the 

construction of the project. Subsequently, once the construction 

activities are completed, Consent to Operate is required to be 

obtained from the State Pollution Control Boards before commencing 

operations. 

 

20. Air (Prevention and Control of Pollution) Act, 1981 (hereinafter 

referred to as Air Act, 1981) was enacted for the prevention, control 

and abatement of air pollution. Similar to the mechanism under the 

Water Act, 1974, the Air Act, 1981 also mandated that the project 

proponent be required to obtain a permission from the Pollution Control 

Boards and comply with its norms for emissions. The NOC/ Consent to 

Establish and the Consent to Operate mechanism under the Air Act, 

1981 is similar to that under the Water Act, 1974. 

 
21. Over the years, the SPCBs adopted different mechanisms for grant of 

NOC, CTE and CTO under the Air Act and Water Act. To address the 

problem caused due to such different mechanisms, the R-4 issued 

directions on 07.03.2016 for Classification of Industries to ensure 

uniform classification of industries across the country. The 

classification of industries listed out the industries which would require 

CTE/ CTO and placed them in different categories on the basis of their 

pollution index. Under the schedule, metallurgical industries, both 

ferrous and non-ferrous come under the Orange category – with a 

pollution index score of 41 to 59.  

 
22. R-3 notified its own Classification of industries on the basis of the 
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CPCB classification whereby it has classified industries into three 

categories, viz. Red, Orange and Green. Under the schedule, 

metallurgical industries, both ferrous and non-ferrous come under the 

Orange category. Under the orange category, the JSPCB has further 

sub-divided into two categories based on pollution load index: High 

Risk category comprises industrial sectors having pollution index 

scores of 50 to 59 and Low Risk category having pollution index score 

of 41 to 49.  

 
23. It is submitted that R-1 had obtained a CTO granted by Jharkhand 

State Pollution Control Board JSPCB vide no. 

JSPCB/HO/RNC/CTO-4412165/2020/1819 in favour of sister 

concern of M/s BFCL i.e. GAUTAM FERROY ALLOY on 

10.11.2020 till a period of 31/12/2025. A copy of the CTO granted by 

Jharkhand State Pollution Control Board, R-3 vide no. 

JSPCB/HO/RNC/CTO-4412165/2020/1819 on 10.11.2020 is annexed 

and marked as Annexure A 6 and is available on pages 108-112.  

 
24.  However, it was changed to the name Bihar Foundries & Castings 

Limited on 23.01.2023 with validity till 31.12.2025.   

 
25.  It is submitted that one of the prior conditions of violation cases has 

been that consent to operate to not be granted to the project proponent 

till the time EC is finally granted. Thus, consent to operate can only 

be granted after grant of EC. This has been enabled through the SOP 

on Identification and Handling Violation Cases OM brought out by 

MoEF&CC on 07.07.2021. It is submitted that relevant paras of the 

two letters written by I.A. Division, MoEF&CC on 15.05.2023 and 
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06.09.2023 to R-3, i.e. Jharkhand State Pollution Control Board are 

reproduced hereinbelow: 

2. The Ministry has issued SOP, vide an OM dated 07.07.2021 

for appraisal of projects for grant of terms of 

reference/environmental clearance, which have started the 

work on site, expanded the production beyond the limit of 

environmental clearance, or changed the product mix without 

obtaining prior environmental clearance under the EIA 

Notification, 2006. As per the above said SOP, in cases of 

violation, action is to be taken against the project proponent by 

the respective State Government or the State Pollution Control 

Board under the provisions of the Environment (Protection) 

Act, 1986 and further, no consent to operate or occupancy 

certificate (for the violation project) to be issued till the project 

is granted environmental clearance. 

  A copy of the letters dated 15.05.2023 and 06.09.2023 is annexed 

and     marked as Annexure A 7 (Colly) and is available on pages 113-120.

  

26.  Order issued by I.A. Division, MoEF&CC dated 20.09.2021 stating 

that CTO to not be granted unless a valid EC is subsisting and that no 

CTE/CTO to be renewed till the time an EC has been granted. It is 

submitted that R-1 has been granted a CTO and subsequently granted 

a name change in the CTO despite an order by R-2 stating that 

renewal is impermissible in the face of lack of valid EC. A copy of 

the Order issued by I.A. Division of R-2 dated 20.09.2021 is annexed 

and marked hereto as Annexure A 8 and is available on pages  121-22. 
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27.  It is further submitted that these two letters dated 15.05.2023 and 

06.09.2023 note down that R-1 has obtained consent to operate from 

R-3 which is the authority mandated to grant CTE/CTO. It is 

submitted that this runs contrary to the law of the land as prescribed 

by the procedure for violation cases entailed in SOP on Identification 

and Handling of Violation Cases OM issued by R-2 on 07.07.2021. 

Relevant paras of letters dated 15.05.2023 and 06.09.2023 reproduced 

hereinbelow: 

4. The EAC noted that the existing project was accorded 

environmental clearance vide F. No. J-l 1011/384/2010-IA (II) (I) 

dated 31.10.2011. Consent to Operate for the existing unit was 

accorded by JSPCB vide no. JSPCB/HO/RNC/CTO-

4412165/2020/1819 dated 10.11.2020 (which is in the name of 

GAUTAM FERRO ALLOYS (UNIT OF BFCL) which is valid upto 

31-12-2025. Subsequently name of the plant in CTO has been 

changed to Bihar Foundries & Castings Limited vide order dated 

23.01.2023 and is valid till 31.12.2025. 

 

28.  It is submitted that the R-3 has not complied with the conditions that 

have been repeatedly sent by R-2. By not complying with the 

conditions, the SOP for Identification and Handling of Violation 

cases has not been complied with and shows derogation on the part of 

state authorities to directions issued by the Central Government.  

 

29. It is submitted that R-3 being the nodal authority in the state must 

utilise provisions under the Water Act, 1974 and Air Act, 1981 to 
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direct closure of operations to avoid the continuing damage to the 

environment.  

III.  FAILURE OF AUTHORITIES TO TAKE APPROPRIATE 

STEPS AGAINST M/S. BFCL 

30.  It is submitted that despite being adequately informed by R-2, state 

parties have not taken any credible action in pursuance of OM dated 

07.07.2021 with respect to SOP regarding identification and handling 

of violation cases.  

 

31.  It is submitted that two separate letters were written by IA division 

of R-2 to R-1 and R-5 stating that State Government/ JSPCB not to 

grant CTO till EC is granted. It stated that construction/operation 

without prior EC shall be stopped immediately. BFCL in violation 

continues to operate the same. It further states that under the violation 

cases regime no CTO to be granted till grant of environment 

clearance.  

A copy of the relevant portion of the letters is reproduced 

hereinbelow: 

2. The Ministry has issued SOP, vide an OM dated 07.07.2021 for appraisal of 

projects for grant of terms of reference/environmental clearance, which have 

started the work on site, expanded the production beyond the limit of 

environmental clearance, or changed the product mix without obtaining prior 

environmental clearance under the EIA Notification, 2006. As per the above said 

SOP, in cases of violation, action is to be taken against the project proponent by 

the respective State Government or the State Pollution Control Board under the 

provisions of the Environment (Protection) Act, 1986 and further, no consent to 

operate or occupancy certificate (for the violation project) to be issued till the 

project is granted environmental clearance 
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A copy of the letters dated 19.12.2022 is annexed and marked as 

Annexure A9 (Colly) and is available on pages 123-133.  

 

32.  It is submitted that despite express directions by R-2 issued via two 

letters dated 19.12.2022 to R-1 and R-5, no action was taken to 

rescind the CTO granted to R-1.  

 

33.  It is submitted that similar directions were issued by R-2 on two 

separate letters to R-3 and R-1 regarding grant of CTO in violation 

cases dated 15.05.2023 and 06.09.2023 which have been cited above. 

It was made aware to the state authority that no CTO can be granted 

in a violation case till environment clearance is granted. Yet, R-1 

received CTO from the relevant state authorities. It is submitted that 

this constitutes a grave failure on state authorities to take action 

against R-1. 

 
 

IV. NON-INSTALLATION OF PROPER CONTINUOUS AMBIENT 

AIR QUALITY MONITORING SYSTEM 

34. That it is humbly submitted that due to its location in severely 

polluted area of Ramgarh, R-1 is required to install a proper 

continuous ambient air quality monitoring system which is capable of 

monitoring 5 parameters in air i.e. presence of PM 10 in air, presence 

of PM 2.5 in air, presence of Sox, presence of NOx and presence of 

CO. However, R-1 has not installed the required continuous ambient 

air quality monitoring system. However, EAC has ignored this crucial 

information and is set to recommend environment clearance even 

when plant of BFCL is situated in severely polluted area. R-1 be 
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directed to comply with all the environmental norms and make 

payment for violation and non-compliance for expansion of its 

project and starting production without obtaining environmental 

clearance.  

V.    DEFECTS POINTED BY IRO IN ITS VARIOUS INSPECTIONS 

 

35. That it is humbly submitted that the Integrated Regional Office, 

Ranchi (MOEF) (“IRO”), of R-2 has conducted inspections of the 

M/s BFCL’s plant on 05.01.2022. Further, on the basis of these 

inspections, various violations of environmental laws have been 

pointed out in R-1’s ferro alloy plant. Some of these are related to 

non-obtaining of proper environmental clearance for running its 

SEAF Units, usage of pearl coke in place of pet coke, non-connection 

of furnace with the STACK system, non-provision of adequate living 

facilities for the labourers, no provision for collection and treatment 

of run off rainwater from the raw material storage area, non-

availability of surface water harvesting structure etc. These 

shortcomings which were pointed out by IRO have not been complied 

by R-1 till date which shows that R-1 is not serious to do away with 

violations being committed in its ferro alloy and sponge iron plant 

due to which its ferro alloy plant and sponge iron plant needs to be 

shut down completely.  Copy of report of IRO dated 05.01.2022 

along with previous IROs dated 02.10.2020 and 14.02.2017 are 

collectively annexed and marked hereto as Annexure A10(Colly.) 

and is available on pages  134-174. 
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36.  These defects pointed out by the IRO have not been rectified and R-1 

is in the process of obtaining EC which would result in grave harm to 

the environment.  

 

VI. ILLEGALLY DRAWING WATER MORE THAN PERMISSIBLY 

GRANTED 

37. That it may be noted that the plants require permission from the R-6 

for extracting the ground water for industrial purposes. However, 

M/s. BFCL which is running its ferro alloy plant since 24.02.2000, 

did not obtain the no objection certificate for extracting ground water 

from R-6 till 02.01.2021 when it was granted NOC for extracting 

35Kl/day ground water. Thus, R-1 has extracted ground water 

illegally without obtaining any permission from the appropriate 

authorities for over 20 years. Copy of the NOC dated 02.01.2021 

issued to R-1 by R-6 is annexed herein as Annexure A11 and is 

available on pages 175.  

 

38. That it is pertinent to note that in general practise and as per industrial 

standards, approximately 1 Kl/tonne water is required for production 

of ferro alloy using silico manganese. Further, R-1’s plant prior to 

illegal expansion done by it had capacity of producing 96 TPD ferro 

alloy which would have required at least 96Kl water per day. 

However, BFCL was running the plant in full capacity with mere 

allowed capacity of 35 Kl ground water per day which clearly shows 

that BFCL was illegally extracting ground water even after issuance 

of NOC from the competent authority. For production of 265 TPD 

ferro alloy, minimum water requirement will be 265 Kl/ Day as in 
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accordance with industrial standards for producing 1 tonne of ferro 

alloy at least 1 Kl/day water is required. Considering that R-1 has 

installed CLU converter, there will be additional requirement of water 

apart from the 265 Kl/Day mentioned. Further, as per the industrial 

standards at least 0.5 Kl/Tonne of water is required for production of 

minimum /low carbon ferro alloy (CLU convertor). Thus, considering 

the size of unit, the normal functioning of the R-1’s ferro alloy plant 

will require at least 350-400 Kl/day water (Considering 265 Kl/Day 

for ferro alloy, 33 Kl/Day water for domestic requirement as sought 

and minimum 50-100 Kl/Day water for CLU convertor).  R-1 is 

seeking to continue extracting groundwater illegally to run its ferro 

alloy plant since it has till date neither obtained nor sought to obtain 

requisite permissions to extract ground water to support running of its 

ferro alloy plant in which is running beyond full threshold capacity.  

 

VII. INCORRECT INFORMATION REGARDING TOTAL LAND 

AREA TO AVOID REQUISITE PLANTATION 

39. That it is humbly submitted that R-1 has obtained environmental 

clearance for its sponge iron unit on 28.01.2010 and the environment 

clearance provides that the total land area of sponge iron unit is 14 

acre in the plot bearing No. 1364. Further, R-1 has also obtained 

clearance for Ferro Alloys Plant located at Plot No. 1405 

admeasuring 14 acres on 31.10.2011. This shows that BFCL has total 

28 acres of area for its two plants of ferro alloys and sponge iron each 

admeasuring 14 acres. However, in the Consent to Operate dated 

05.01.2016, obtained by R-1 for its ferro alloys unit which is situated 

on Plot No. 1405, shows its area to be 7.26 acres only whereas the 
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area of Sponge Iron Plant in Consent to operate dated 28.11.2019 is 

shown as 19 Hectare which is around 47.5 acres.  

 

40. The only reason R-1 is manipulating the land area at this stage is to 

avoid mandatory plantation of 33% that is required to be done in its 

ferro plant. Taking total plant area of 28 acres (sponge iron unit + 

ferro alloy units), R-1 is required to carry out plantation in approx. 

9.24 acres of land however, R-1 has capriciously reduced the land 

area while obtaining environment clearances for its sponge iron plant 

and ferro alloy plant to avoid mandatory plantation in the 33% of the 

project area.  

 
 

41. That it is humbly submitted that the sponge iron plant and ferro alloy 

plant of R-1 are located at Ramgarh, Jharkhand which falls within the 

notified severely polluted area with clusters of Comprehensive 

Environmental Pollution Index (CEPI) ranging from 60-70. As per 

the Environment Board guidelines, the industries situated in severely 

polluted area are required to maintain green belt area of at least 33% 

which is also provided as mandatory requirement under Clause 19 of 

the Specific Conditions provided under the Environment Clearance 

issued to R-1. The Clause 19 of the Specific Conditions provided 

under the Environment Clearance states as follows: 

“As proposed, green belt shall be developed in 4.7 acers (33%), out of 

total 14 acers land within and around the plant premises as per the 

CPCB guidelines in consultation with DFO.” 
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42. That it is further submitted that in the environmental clearance 

granted to R- 1, 33% of 14 acres of land is shown to be green belt 

area for the plot no. 1364 which is issued for the Sponge iron plant. 

 

43. That it is further submitted that the R-2 and its ferro alloy plant is 

situated at Plot No. 1405 which also extends to 14 acres in area and 

thus 33% green belt is separately required for running of the Ferro 

Alloy plant. 

 
44. That it is however submitted that considering 28 acres of total land 

area comprising of Ferro Alloy plant (14 acres, Plot 1405) belonging 

to Respondent No. 2 and sponge iron plant (14 acres, Plot 1364) 

belonging to Respondent No. 1, the total area required to be reserved 

for green belt is 9.24 acres (33% of 28 acres). However, the total area 

reserved for green belt combinedly by both the Respondents is even 

less than 4 acres. 

 
45. That it may further be noted that as per the CEPI Guidelines dated 

24.10.2019, since the plant of BFCL is within the severely polluted 

area, it is mandatory for BFCL to carry out plantation in 40% of its 

plant area. Since, as per the environment clearance issued to BFCL 

on 31.10.2011 clearly shows that its ferro alloy plant area is 14 acre, 

it is required that BFCL should carry out plantation in 40% of the 14 

Acre area i.e. over 5.6 acre plant premises. Further, this 5.6 acre 

should be apart from the plantation done for the sponge iron plant of 

BFCL. Considering that total plant area of BFCL (ferro alloy + 

sponge iron) is around 28 acre, there should be plantation over 11.2 

acre of land as per the CEPI guidelines which is not done  in the case 
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of BFCL and therefore, it should not be granted environment 

clearance. Copy of the CEPI guidelines dated 24.10.2019 is annexed 

herein as Annexure A12 and is available on pages 176-180.  

 
 

46. That it is further submitted that R-1 is fraudulently portraying same 

stretch of green land (less than 4 acres) to obtain Consent to operate 

and other clearances for both of its sponge iron plant and ferro alloy 

plant which is in blatant violation of the applicable environment laws 

and Specific Conditions provided under the Environment Clearance 

issued to it. 

 

47.  R-1 has thus violated almost all environmental conditions in carrying 

out operations of its Ferro-Alloy plant. There is no compliance with 

the OM dated 07.07.2021 which deals with SOP for violation cases, 

whereby environmental clearance has to be set in abeyance and 

production stopped. It has been granted a CTO in total violation of 

the OM dated 07.07.2021. On the contrary, R-3, the nodal state 

authority in the state has refused to take steps towards implementing 

the OM dated 07.07.2021 causing grave violation to the environment. 

The ferroy-alloy plant is situated in heavily polluted area  R-1 has 

shown abject failure to install continuous ambient air quality 

monitoring system which is capable of monitoring 5 parameters in air 

i.e. presence of PM 10 in air, presence of PM 2.5 in air, presence of 

Sox, presence of NOx and presence of CO. R-1 has failed to comply 

with the recommendations of the IRO dated 05.01.2022 along with 

previous IROs recommendations dated 02.10.2020 and 14.02.2017. 
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R-1 is also continuously drawing water illegally going into the teeth 

of the conditions of the NOC granted by R-6 on 02.01.2021. It is 

further submitted that the mandatory green belt plantation of 40% to 

be carried out is missing and R-1 is using clever ways to manipulate 

the site plan in order to not carry it out.  

 

48. That this Hon’ble Tribunal, Eastern Bench at Kolkata has proper 

jurisdiction to entertain this instant application as it relates to a 

substantial  question  of  environment,  with  the  ferro-alloy plant of 

M/s BFCL located in Jharkhand, which is under the territorial 

jurisdiction of this Bench of the Hon’ble Tribunal.  

49. That this present application under the provisions of Section 14, 15 is 

being filed within the period of limitation. 

 

50. This application is made bonafide and in the interest of justice.  

 
 

51. GROUNDS 

A. Because R-1 is operating the ferro-alloy production unit at Plot No. 

1405 (P) Ramgarh Industrial Area, Marar Village, Ramgarh District in 

Jharkhand at  without any environment clearance as per provision of 

EIA, 2006 

B. Because R-1 is a violation case as per OM issued by R-2 on SOP for 

Violation Cases dated 07.07.2021 and hence is liable to be closed 

down.  

C. Because R-3 has granted R-1 CTO in violation of OM issued by R-2 on 

SOP for Violation Cases dated 07.07.2021 
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D. Because R-1 is in violation of the OM issued by I.A. Division of R-2 

dated 20.09.2021 which states that no CTE/CTO or their renewal to be 

granted in the face of a valid subsisting EC existing at the time.  

 

E. Because CTO has been granted to R-1 despite R-2 issuing letters dated 

19.12.2023 in grave violation of OM for SOP for Violation Cases dated 

07.07.2021.  

 
F. Because CTO has been granted to R-1 despite R-2 issuing letters dated 

15.05.2023 and 06.09.2023 in grave violation of OM for SOP for 

Violation Cases dated 07.07.2021.  

 
G. Because CTO has not been rescinded to R-2 despite letters dated 

19.12.2023, 15.05.2023, 06.09.2023 and OM for SOP for Violation 

Cases dated 07.07.2021.  

 
H. Because R-2, R-3 and R-5 have failed to take appropriate steps under 

the EIA, 2006, Water Act, 1974 and Air Act, 1981 to stop the illegal 

construction, operation and production activities of R-1.  

 
I. Because R-1 has not installed a continuous ambient air quality 

monitoring system leading to unabated pollution.  

 
J. Because R-1 has not carried out changes despite the report of IRO dated 

05.01.2022 along with previous IROs dated 02.10.2020 and 

14.02.2017. 

 
K. Because R-1 is illegally drawing water which goes into the teeth of the 

conditions granted by R-6 in its NOC dated 02.01.2021.  
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L. Because R-1 has devised clever ways by showing less area to avoid the 

mandatory 40 percent green belt plantation to be carried out.  

39. PRAYER 

That in light of the above facts and circumstances, it is most respectfully 

prayed by the appropriate orders or directions, this Hon’ble Tribunal may 

be pleased to:- 

1. Direct R-2 to halt the grant of environmental clearance to R-1 till the 

time it complies with the extant laws.  

2. Direct R-3 to use inherent power to issue directions under Sec. 33A of 

Water Act, 1974 and Sec 31A of Air Act, 1981 to order closure of 

operations of R-1.  

3. Direct R-3 to rescind the consent to operate granted vide no. 

JSPCB/HO/RNC/CTO-4412165/2020/1819 to R-1 on 23.01.2023 till 

the time of grant of EC as it is violative of OM for SOP for Violation 

Cases issued on 07.07.2021.  

4. Direct R-3 to rescind the consent to operate as it violates the order 

issued by I.A. Division of R-2 stating that no CTE/CTO or their 

renewal to be granted if there is no subsisting EC.  

5. Direct R-3 to rescind the consent to operate granted vide no. 

JSPCB/HO/RNC/CTO-4412165/2020/1819 to R-1 on 23.01.2023 as it 

is violative of letters written by R-2 to R-1, R-3 and R-5 on 19.12.2023, 

15.05.2023 and 06.09.2023.  

6. Direct R-1 to install a continuous ambient air quality monitoring 

system. 

7. Direct R-1 to comply with all the recommendations of the inspection of 

IRO on 05.01.2022 along with previous inspections dated 02.10.2020 

and 14.02.2017.  
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8. Direct R-6 to revoke the NOC granted on 02.01.2021 to R-1 for 

illegally drawing out water. 

9. Direct R-1 to plant the ensure forty percent green belt area in its ferroy 

alloy plant to ensure environmental safeguards.  

10. Pass such other order/orders as this Hon’ble Tribunal may deem fit and 

proper in the facts and circumstances of the case.  

                                                                                               

                                                                                                      

                                                                                                    Filed by:  

                                                                                                                       
             Mr. Akshar Bhatt and Ishan Agrawal 

Advocate for the Original Applicant 

A-89, First Floor, Shivalik, Malviya, Nagar, New Delhi-110017 

Email: akshar@outlook.com; Mobile No.: 9818987688 

 
 

Date: 12.12.2023 
 
Place: Kolkata 
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Go·vernment of India 
Ministry o.f Environment, Forests and Climate Change {MoEF&CC) 

Integrated Regional Office - Ran·chi · 

MONITORING REP·ORT 
PARTl 

DATA SHEET: 

File No: 103-325/11/EPE/ 
1 Project Type 

River valley I Mining / Industry / 
Thermal/ Nuclear l Other Specify 

2 Name of the project 

3 a. Clearance letter(s) j OM No. and 
dated -

b. CTE and CT~O 

4 Locations 
a . Taluk{s} 

District 
b . .. State (s) 
c. Latitudes I Lon gitudes · 

5 Address of correspondence 
a. Address of concerned project Chief 

Engineer (mth Pin Code & · 
telephone I telex I fax numbers 

b. Address of Executive Project 
Engineer I Manager ('With Pin 
Code/fax numbers) 

6 Salient features: 
a. Salient features of the project 

b. of the environmental management 
plans 

7 Breakup of the prQject area: 
a Project area 

Industry 

Bihar Foundry & Casting Ltd. 
(Ferro Alloys Unit) 
J-11011/384/2010-IA-II (I)' Dated-
31~10.2011 

CTE .. Memo No. T .. 551, Dated-
24.02.2000 & 2577 Dated- 20.05.2009 
and PC/NOC/HBZ/288/09/ D-1510 (N) 
Ranchi Dated- 21.05.2014. 
CTO- JSPCB/HO/r.:&C/CT0'-
4412165/2020/18 19 dated 10.1 1.2020 
vvith validity up to 31.12 .. 2025. 
Industrial Area, Marar,. Ramgarh 
Mandu 
Ramgarh 
Jha.rkhand-829117 
23o39'33. 79'~N 8So3Q'20.85nE 
23°39'33.67"N 85°30 724.0311E 
23a39'25 .. 52"N 85o30'25.28"E 
23°39'25.35"N 85o30'19 .63~)E 

Shri Gaurav Budhia (Director) 
Main Road Ranchi ·834001 Jharkl1and 
Mo. 9631087691 
Email ... bfclgfa@gmail.com 
Shri B.K. Gupta ('Genera] Manager ­
Environment) Industrial Area, Marar 
Dist- Raingarh) 
Jharkhand-82 9117 
Mo. 9955989422 
Email- bfclgfa@gmail..com 

2xS MVA~ lx7.5 MVA and lx9 MVA 
Submerged Arc Furnaces 
Covered in the EIA/EMPs submitted to 
the Ministry of Environment, Forests 
and Climate Change {MoEF&CC) from 
time to time for approval a.t the time of 
grant of Environment~ clearance (EC) . 

14 acres (As per the EC accorded). 
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8 Break up of project affected 
population 'With enumeration of 
those losing houses I dwelling 
units only, agricultural land only, 
both dwelling units and 
agricultural land and landless 
labourers I artisans 

a SC,ST/ Adivasis 
b Others 

9 Financial Details: 
a Project cost as originally planned 

and subsequent revised estimates 
and the years of price reference 

b Allocations made for 
environmental management plans, 
with item wise and year \vise 
breakup 

c Benefit cost ratio I internal rate of 
return and the years of 
assessment 

d Vlhether (c) :includes the cost of 
environmental management as 

• shoV/11 in (b) above 
e Total expenditure on the Project so 

far 
f Actual expe~diture incurred on 

the environ1nental management 
plans so far 

10 Forest land requirement: 
a The status of approval for a 

diversion of forest land for non­
forestry use 

b The -status of compe:nsa.tocy 
afforestation, if any 

c The status of clear felli11g 
d Comments on the viability and 

sustainability of compensatory 
afforestation programme in the 
light of actual field experience so 
far 

11 The status of clear felling in non­
forest area (such as submergence 
area of reservoir~ approach. road),, 
if any, with. quantitative 
information 

12 Status of constru.ction: 
a Date of commencement 

Date of completion (actual and I 
or planned) 

13 Reasons for the delay if the project 
is yet to start. 

14 Date of site visit: 

That unit is located in notified industrial 
area> Marar, Dist. Ramgarh, Jharkhand 
and this industrial land has been 
allotted in 1974. Since it is an industrial 
land the-re is no affected population in 
the area (as reported by PP). 

Not Applicable 
Not Applicable 

20.00 Crores. (As per the EC accorded). 

Rs 2.0 Crore (As per the EC accorded). 

Details not famished 

Details not furnished 

April 20 19 to Sept 2021 
Rs.271252,62l.65 (as reported by PP). 

Not applicable as no forest land is 
involved (as reported by PP). 

Not Applicable (as reported by PP). 

21.05.2014 (as reported by PP). 
07.07.2014 (as reported by PP). 

Not Applicable 
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a. The dates on which the project 
was monitored by the Regional 
Office on pre\rious occasions] if 
any 

b Date of site visit for this 
monitoring report 

~~~nto 1: A view of tbe display boa~l 

Photo3: A vie·w oftarpatdin. covered raw 
material 

Photo 5: A vievv of rain ·water recharge pit 

02.10.2020 

05.01.2.022 

Photo2~ A. view of the b.riquetti 1g: unit 

Photo 4: A view of the green belt along the 

Photo6: 1\ view of the coal kept in covered 
shed. 
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PART-II&III 
DESCRIPTIVE REPORT :ON STATUS OF COMPLIANCE TO THE CONDITIONS 'OF 

THE ENVIRONMENTAL CLEARANCE AND ENVIRONMENTAL MANAG,EMENT 

Subject:Expansion. of Ferro Alloy Plant by Installing SAF (9MVAxl =:40TPD) for 
manufacture of Ferro Sillicon/Ferro-Manganese at Plot no 1405, Ramgarh 
Industrial Area M.arar District Ramgarh, Jharkhand by M/s Bihar Foundry 
and Casting Ltd. 

Reference: EC letter no. J -11011/384/2010-IA-II (I) dated 31.10.2011. 

PRESENT STATUS OF THE PROJECT 

Ministry of Environment, Forests and Climate Change accorded Environm,ental 
Clearance vide letter no. J-11011/384/2010-IA-II{I) dated: 31.10.2011 to M/s Bihar 
Foundry and Casting Ltd. for Expansion Ferro Alloy Plant by Installing SAF 
(9MVAxl=40TPD} for manufacture of Ferro Sillicon/Ferro-Manganes.e at Plot no 
1405, Ramgarh Industrial Area M.axar District Ramgarh, Jharkhand. The above 
project was monitored by the Integrated Regional Office Ranchi on 05.01.2022 along 
with the following representatives of the PP: 

i. Mr Anant Seth, Vice President 
ii. Mr. Ganapati Verma GM Production 
yi. Mr Vinay Gu ptal GM Environment 

As per the Environmental Clea:rance accor~ed vide letter dated 31.10.2011 details. of 
:xisting and proposed expansion facilities indicated are as follows. 

I Sl Name of the Project Existing Proposed Expansion 
'. No 

! 

1 Ferro Alloy (2x5MVA) 26 TPD (Sill co --
Manganese) 

2 Ferro Alloy (7. 5MVA) 30 TPD (Sill co --
Manganese) 

3 Ferro Alloy (9MV Ax 1) -- 40 TPD (Ferro silicon/ Ferro 
man_g_ane~ej_ 

During visit five SAF has been observed at the site. Four was in operation and one 
said to be in maintenance. The report is submitted on the basis of field vis.it and as 
per the information provided by the Project Proponent. The status of compliance on 
the stipulated conditions contained in the EC cited above is given below: 

S:L A,. SPECIFIC CONDITIONS STATUS OF COMPLIANCE 
N,O 

--

01. Compliance to all the specific and BEING COMPLIED 
general conditions stipulated for the Six Monthly compHance for the period 
existing plant by the Central/ State April 2021 to September 2021 has been 
Government shall be ·ensured alld submitted to the lri tegrated Regional 
regular reports submitted to the Office vide email dated 26.11.2021 . 
Ministr:is Regional Office at 

--
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SL A. SPECIFIC CONDITIONS 
. NO 

Ranchi_LSPCB. 

STATUS OF COMPLIANCE 

02. No charcoal shall be used as fuel. .PARTIALLY COMPLIED, 
. Pet coke shall be used as fuel Charcoal has not been observed to be 
i instead of charcoal from unknown used as fuel. However,. project authority 
sources. · using pearl coke and coal in plaoe of pet 

~oke4 
03. ; Continuous monitoring facilities for PARTIALLY COMPLIED 

all the stacks and sufficient air : Two stack has been provided for the four : 
I pollution control equipments viz. furnace. One furnace has not been 
fume extraction system with bag connected to stack. Continuous 

I filters., ID fan and stack of adequate monitoring facility has been provided for 
height to submerged arc furnace particulate matter for two stack .. Fume 

I shall be provided to control extraction system with bag filter has · 
: emissions below 50 mg/Nm3• . been provided. During visit stack 

I emission observ·ed to be less than SO 
mg/Nma. However, fumes wer~e found to 
be escape sideways also which indicate 
inefficient fume ex~"ac1:ion . system . 

. 04. The National Ambient Ai:r Quality BEING COMPLIED 
Standards issued by the Ministry · Ambient air quality monitoring data has 1 

.. vide G.S.R. No. 826{E} dated 16th · been furnished for twelve parameter) vide 
November. 2009 shall be followed. I report dated 25.11.2021. The 

, ___ _2_arameters are within NAAQS~2009. 
· 05. Secondary fugitive ~emissi9ns from -- . - BEING COMPLIED 

I all the sources shall be controlled i Coal was found to be kept in covered 
I within the latest p·ermissibl!e limits shed. Raw materials were mostly covered I 

issued by the Ministry and regularly with tarpaulin. Fugitive em1ss1on 
monitored. Guidelines I Code of monitoring data dated 20.11.202.1 has , 
Practice issued by the CPCB shall be been furnished.. Data reported to be I 

followed. 4 76.59f..lg/M3 and 4 79.12 JJg/M.3. 

06. Regular monitoring of influ.ent . and ·i BEING COMPLIED 
. effluent surface, sub-surface and. Cooling water has been recycled. ~Ground 
ground water shall be ensur~ed and 1 water monitoring has been done from the I 

· treated wastet.vater shall meet the bore well,. and monitoring data dated 1 

· norms prescribed by the State 
1 

20.11.2021 has been furnished. 
Pollution Control Board or described I Leachate analysis data of dated 
under the Envirorunent (Protection) 20.11.2021 has been furnished. 
Act, 1986 whichever are more · 
stringent. Leachate study for the 

i. effluent generated and analysis shall 
also be regularly carried out and 

· report submitted to the Ministry'ls 
1 Regional Office at Ranchi 7 SPCB and · 
. CPCB. 

· 07.. ·The total water requir·ement shall . BEING COMPLmD 
not exceed 3 5 mJ I day and prior As per the environmental statement for 

· Permission to draw the water from 1 the year 2020 ... 21, water consumption 
• Competent Authority shall be, reported to be 35m3/day.. Bore well was · 

obtained. Zero' effluent . discharge found _to be fitted with water meter. 
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·· SL I. A. SPECIFIC CONDITIONS 
NO , 

STATUS OF COMPLIANCE 

: shall -be strictly followed and no Approval has been obtained from CGWA -
· wastewater shall be discharged I vide letter no 

outside the premises. CGWA/NOCfiND/ORIG/2021/10628 da 
ted-02.01.2021 which is valid up to 
0 1.0 1.2024. Cooling water has been re~ 
circulated .. 

08. Efforts shall be made to make use of BEING COMPLIED 
1 
:rain water harvested. If needed, i Rain water recharge pit has been 

· capacity of the reservoir should be constructed. Approval has been obtained 
enhanced to meet the maximum from CGWA for withdrawal of ground 

I water requirem.ent. Only balance water vide letter no ; 
water requirement should be met CGWA/NOC/IND/ORIG/2021/10628 da 
from other sources. ·. ted 02.01.2021 which is valid up to 

01.01.2024 . 
. 09. Slag produced in Ferro Manganese . BEING COMPLIED 

10. 

11. 

i 12. 

13. 

'1 (Fe-Mn) production shall be used in As per the production data furnished 
manufacture of Silico M.anganes.e I presently only ferro manganese are being 
(Si-Mn). All the other ferro alloy slag produced. It was informed that ferro 
shall be used in the preparation of manganese slag are being sized and sent 
buildtng materials. to jigging plant for extraction of metals 1 

and remaining slag sold to silico 

Risk · and Disaster· Management Plan 
along \\lith mitigation measures 

· .should be prepared and a copy 
submitted to the Ministry's Regional 
Office at Ranchi, SPCB and CPCB 

· within three m6nths of issue of 
environment clearance letter. 

man~an~se manufacturing unit. 
PARTIALLY COMPLIED 

A copy of approv.ed Rislc and Disaster 
Management Plan for one SAF has been 
furnished. Risk and Disaster 
Manag,ement Plan as per the capacity of 
the unit need to be furnished. 

As prop.ased, green belt shall be I PARTIALLY COMPLIED 
developed in at least 33 o/o of the . Plantation has been observed in patches, 
project area. Selection of plant :. not all along the boundary as per CPCB 
species shall be as per the CPCB · norms. 
guidelines in consultation. 
At least 5°/o of the total cost of the I BEING COMPLIED 
project should be earmarked As per the EC accorded total cost of the 
towards the Enterpnse Social proJect is Rs. 20.00 crores. So/o of that is 
Commitment based on locals need Rs. 1.00 crores. 
and item-vr.ise details along with Project authority reported an expenditure 
time bound action plan should be of Rs. 128.763 Lakhs from April 2018 to 
prepared and submitted to Ministry>s August 2021 on health, education, 

. Regional Office at Ranchi. : medical, social work etc. 
Implementation ·Of such program 
shall be ensured accordingly in a 
time bound manner. 
The compru.1.y shall provide housing PLEASE REFER BELOW 

: for construction labour vvithin the 1 During visit the industry 1.-vas. in 
site with .all necessary infrastructure ·~ operation. Condition ~an 't be v·eri:fied at 
and facilities such a.s fu,eJ. for · present. 

i cooking, mobile toilets, safe d.rinkit:lg 
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SL ··· A. SPECIFIC CONDITIONS 
NO 

, STATUS OF CO:MP.LIANCE -

water, medical health care, creche · 
etc. The housing may be in the form 
of temporary structures to be 
removed after the completion of the 
R_roject. 

14. , The Company shall submit within BEING COMPLIED 
three months their policy towards Project Proponent furnished a copy of the 
Corporate · Environment environment policy of Gautam Ferro 

, Responsibility which should inter- , Alloy unit of BFCL. The policy interalia 
I alia address (i) Standard operating 1 includes sustainability, control of air , 
' process/ procedure to being into pollution, control of water pollutiont solid · 
focus any waste management1 implementation of 
infringement/ deviation/violation of policy, annual environmental budget etc . 
environmental or forest 
norms/ conditions, (ii) Hierarchical 
syste.m or Administrative order of the 
Company to deal with environmental 
issues and ensunng compliance to 
the environmental clearance 

I conditions and (ill) System of 
, reporting of non 

compliance/ violation environmental 
, norms to the Board of Directors of 
· the company andfor stakeholders or 
shareholders. 

'B. 'GENERAL CONDITIONS: 
01 ~· The· project authorities must strictly . BEING COMPLIED 

I, adhere to the stipulations made by Consent to Establish has. been obtained . 
the Jharld1.and State Pollution vide letter no. T-551 dated 24.12.2000~ 
Cqntrol Board and the State 1

1 Memo No ..... 2577 dated 20.05.2009 and 
'. Govenunent , .Memo no. PC/NOC/HBG/288/09/D- · 

1510(N} dated 21.05.2014. I 

Cons:ent to Operate has been obtained 
vide letter no. JSPCB/HO/RNC/CTOH 
441216S/2020/ 1819 dated 10.1 L2020 , 
for Ferro Alloy Silico I Manganese - 96 
TPD ~th a valid!cy up to 31.12.2025. 

02 No further expansion or NOT COMPLIED 
modifications in the plant shall be During visit five SAF has been observed · 
carried out without pnor approval of at the site. Four SAF w·as in operation 
the Ministry of Environment and and one said to be in maintenance. As 

: Forests. per the EC accorded four SAF with 96 
TPD ferro silicon I ferro mangane·se has . 
been incticated. Production reported has ' 
been tabulated below.:' 

! ' Year Fe-Si Fe-Mn 
2017-18 li 32215.610 00 

i 2-018-19 30146.060 00 
2019-20 21511.995 ! 9666:605 

' 2020M21 I 6034.5. 21998~.971 
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SL A. SPECIFIC CONDITIONS 
NO 

STATUS OF CO~MPLIANCE 

[ _~o~t-22 1 oooo · 117606.I9o J 
03 The gaseous emissions from various . BEING COMPLIED 

process units shall conform to the During visit stack emission observed to . 
load/mass. based standards notified be less than 50 mg/Nm3· Fugitive : 
by this Ministry on 19th May 7 1993 enusston monitoring data dated 
and standards prescribed from time 20.11.2021 has been furnished. Data. . 
to time. The State Board may specifY · reported to be 476.59 J.tg/M3 and 479.12 
more stringent standards for the pg/M3L 
relevant parameters keeping in view 
the nature of the industry and its 
size and location, 

04 At least four ambient air quality I PARTl.ALLY COMPLIED 
1 monitoring stations should be Ambient air quality monitoring data of I 

established in the downward four location has been furnished to 
direction as well as where maximum Regional Office. However, details of 

105 

1 ground level concentration of PM 10, constlltation with the SPCB for 
S02 and NO'x are anticipated in installation of Ambient Air Quality 
consultation with the SPCB. Data on stations needs to be furnished. 
ambient air quality and stack 

: enusston shall be regularly : 
' submitted to this Ministry including 
i its, Regional Office at Ranchi and the 
SPCB I CPCB once .~n six months . 

.Industrial waste\vater shall be PARTIALLY. CO~MPLIED 
properly collected) treated so as to Cooling water recycle through cooling 

I conform to the standards prescribeq : tower and storage tank. Iiowever, prope~ · 
under GSR 422 (E) dated 19th May, collection and treatment of runoff rain · 
1993 and 31st December) 1993 or as· water from the raw materi,als storE:tge 
amended from time to time. The area needs to be done. 
treated wastewater shall be utilized. I 

for plantation purpose. 
06 The overall noise levels in and 

' around the plant area shall be kept 
well within the standards (85 dBA} 

BEING COMPLIED 
As per the noise level Monitoring data ' 
furnished for dated 20.11.2021 Noise 
level varies from 74.0 dBA to 48.1 dBA 
during day time and 58.6 dBA to 49.2 
elBA during night time. 

I by providing noise control measures 
: including acoustic hoods, silencers~ 
enclosures etc. on all sources of 
nois·e generation. The ambient noise 
levels should conform to the 
standards prescribed under EPA 
Rulest 1989 viz. 75 dBA (daytime) 
and 70 dBA (tl.ighttime). 

07 . Occupational health surveillance of · PARTIALY COMPLIED 
· the workers should be done on a Project Proponent reported in the . 

regular basis. and records m.aintained submitted six monthly compliance that 
as per the Factories Act. Periodical medical examinations of 

, employees are organized as per factory 
act. Project Proponent has furnished 
fifteen medical che9lrup records. · 
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SL I.A. SPECIFIC CONDITIONS 
NO 

: STATUS O.F COMPLIANCE 

However, occupational health : 
~ surveillance of the worker needs to be : 
carried out regularly. 

08 ~ The company shall develop surface PARTIALLY COMPLIED 
, . water harvesting structures to Ground water recharge struchtre has 

harvest the rain water for utilization been constructed; however~ surface 
in the lean s.eason besides ~ water harvesting structure needs to be ,' 
rechru.·ging the ground water table. constructed. 

09 The project proponent shall aiso PARTIALLY COMPLIED 
comply with all the environmental Status of environmental protection 
protection measures and safeguards measure has already been depicted in 
recommended in the EIA/EMP I the environmental clearance 
report. Further, the company must : conditi.ons.EIA/EMP bas not been 
undertake socio-economic available at IRO Ranchi. Protection 
development activities in the measure such as to channelize the fume 
surrounding villages like community through the stack, dust extraction 
developm~ent programmes~. system in raw material ~unloading area, 
educational progranunes, drinking rain water storage pond, etc needs to be 
water supply and health ca:r.e etc. implemented. Project authority reported 

an expenditure of Rs. 128.763 Lakhs 
from. April 2018 to August 2021 on 
health} education, medical social work 
etc. 

10 Requisite amount shall be 
1 

BEING COMPLIED 
earmarked towards capital cost and ~ As per the .EC accorded Rs. 2.00 crores 
recurring cost/ annum for has been allotted for environmental 
environment pollution control : managecment and pollution control ' 
measures. to implement the ', measure as capital cost for pollution .. PP 
conditions stipulated by the Ministry · reported an expenditure of Rs . 
of En.vironment and Forests as well 27252623.62 from April 2019 to 
as the State ,Government. An . September 2021. 
implementation schedule for 1 

1 implementing all the conditions 
II stipulated herein shall be submitted 
to the Regional Office of the Ministry 
at .Ranchi. The funds so provided 
shall not be diverted for any other 
p_urpose. 

11 , A copy of clearance letter shall be BEING COMPLIED 
sent by the proponent to concerned · EC letter has been uploaded at the 
Pan.chayat, Zila Parishad/Municipal website .. A letter has furnished from ward 

: Corporation~ Urban Local Body and parsad, Ramgarh indicating receipt of ' 
, the local NGO, if any, from whom .~ Environmental clearance of M/ s Bihar 
"suggestions/representations, if any, F·oundry and Casting Limited. 
were received while processing the ~ · 

. proposal. The clearance letter shall 
also be put on the web site of the 
company by the proponent. 

, 12 ,. The project propon.en. t_ shall upload BEING COMPLIED 
: . ~ the status of compliance of the . Six monthly c_Ol"llPliance for the period . 
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I SL II A. SPECIFIC CONDITIONS 
NO 

STATUS OF COMPLIANCE 

stipulated environment cle.ar.ance Apr21 to Sep21 has been furmshed to 
conditions, including results of IRO Rru.1chi vide email dated 26. 11.2021 I 

monitored data on their website and and uploaded on the website of the 1 

' shall update the same periodically. It company. Display board has been 
shall simultaneously be sent to the . provided at the main gate to display the 
Regional Office of the MOEF at 

1

: online stack particulate monitoring data 
Ranchi. the respective Zonal Office of and online PM 10 monitoring data. 
CPCB and the GECB. The criteria 
pollutant levels name.ly; PMIO, S02> 

, NOx (ambient levels as well as stack 
emissions} or critical sectoral I 

parameters): indicated for the ~ 
projects shall be monitored and 

, displayed at a convenient location · 
1 near the main gate of the company in I 

the pubU.c domain. · 
13 The project proponent shall also BEING COMPLIED 

, submit six monthly reports on the Six monthly compliance for the period , 
status of the compliance of the Apr21 to Sep21 has been furnished to 
stipulated environmental conditions 

1 
IRO Ranchi vide email dated 26.11.2021 . 

. includi11g results of monitored data I 

(both in hard copies as well as by e· 
mail) to the Regtonal Office of MOEF, 
the respective Zonal Office of CPCB I 

. and the SPCB. The Regional Office of 
I this Ministry at Ranchi/ CPCB l 
SPCE shall monitor the stipulated 
conditions 

14 The environmental statem·ent for . BEING COMPLIED 
each financial year ending 3·1st · Environmental statement has been 
March in Fonn-V as is mandated to , submitted to IRO Ranchi vide email 

: be submitted by the project dated 06.08.2021 and uploaded on the . 
proponent to the concerned State website. 

· Pollution Control Board as 
prescribed under the Environment 
(Protection)t Rules~ 1986, as .amended 

I subsequently, shall also be put on ~ 
the website of the company along 

1 

with the status of compliance. of , 
: environmental conditions and shall 

also be sent to the respective 
Regional Offices of tb.e M OEF at ' 
Ra11.chi by e-mail. 

1 15 The Project Proponent shall inform COMPLIED 
the public that the project has been As per the document furnished 
accorded environmental clearance by advertisement regarding accord of 

1 

the Ministry and copies of the Environmental clearance has been 
clearance letter are available with the ptiblished in the Ranchi express and 
SPCB and znay also be seen at Sunmarg on 04.11.2011 
Website of -the Ministry of i 
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I SL . A. SPECIFIC CONDITIONS 
, NO . 

Environment and Forests at 
http:/envfor.nic in. This shall be 
advertised within s~even days from . 
the date of issue of the clearance 
letter, at least in two local 

I newspapers that are widely 
. circulated in the region .of which one 
shall be in the vernacular language ' 
of the locality concerned and a copy 
of the same should be forwarded to ~ 
the Rc;'!gional office at Ranchi. I 

STATUS OF COMPLIANCE 

16 ~ Project authorities shall inform the COMPLIED 
Regional Office as well as the The date of financial closure for 1 

! Ministry,, the date of financial closure Silico /Ferro manganese reported as 0 1st , 

i and final approval of the project by I June 2014, and date of start of · 
the concerned authorities and the construction of 40 TPD furnace reported 
date of commencing the land : to be 21st May 2014. 
develqpmen~ wo_rlt. 

Comments an~d End ~ote:-Status of :implementation. of sti.pulated co.nditions: - It 
is inferred from above that following are i;he non-compliances observed against the 
stipulated conditions of the Environmental Clearance 

Following condition is not Qom.pUed 

1. {General Condition ii) During visit five SAF has been observed at the site. Four 
SAF was in operation and one said to be i11 maintenance. As per the EC accorded 
four SAF with 96 TPD ferro silicon/ ferro manganese has been indicated. Production 
reported has been tabulated below: 

I Year Fe-Si Fe-Mn 
2017-18 32215.610 00 
2018-f9 30146.060 00 
2019-20 21511.995 9666.605 
2020~21 I 6034.5 21998.971 
2021-22 (6M) 0000 17606.190 

Followin.g condi~ion are partially complied 

1. (Specific condition ii) Charcoal has not been observed to be used as fuel. However, 

project authority using pearl coke and coal in place of pet coke. 

2. (Specific condition iii) 1\vo stack has been provided for the four furnace, Que 

furnace has not been connected to stack. Continu.ous monitoring facility has been 

provided for particulate matte·r for two stack. Fu._me extraction system with bag 

filter has been provided. Durit1.g visit staclt emission observed to be less than 50 

m.g/Nm3 .. However, fumes ·were £ound to be es·cape sideways also which indicate 

inefficient fume extraction system. 
Page 11 of 12 
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3. (Specific Condition x) A copy of approved Risk and Disaster Management Plan for 

one SAF has been furnished. Risk and Disaster Management Plan as per the 

capacity of the unit needs to be furnished. 

4. (Specific Condition xi) Plantation has been observed in patches, not all along the 

boundary as per CPCB norms. 

5. (General Condition iv) Ambient air quality monitoring data of four location has 

bee.n fumished to Regional Office. Ho\vever, details of consultation \vith the SPCB 

for installation of Ambient Air Quality stations need to be furnished. 

6. (General Condition v) Cooling water recycle through cooling tower and storage 

tank.. However, proper collection and treatment of runoff rain \vater from the raw 

materials storage area needs to be provided .. 

7. {General Condition vii) Project Propo1~ent reported in the submitted six monthly 

compliance that Periodical medical exa.minations of employees are organized as per 

factory act. Project Proponent has furnished fifteen medical checkup records. 

However, occupational health surveillance of the worker needs to be carried out 

r·egularly. 

8. (General Condition viii) Ground water recharge structure has been constructed; 

h,.owever, surfaoe water harvesting structure need to be constructed. 

9. (General Condition ix) Status of environmental protection measure has already 

.been depicted in the environmental clearance conditions. EIA/EMP has not been · 

available at IRO RanchL Protection measur·e such as to channelize the fume 

through tl~e stack, dust extraction system i 1 raw material unloading area, rain 

·water storage pond, etc has not been implem.ented. Project authority reported an 

expenditure of Rs. 128.763 Lakhs from April 2018 to Augu.st 2021 on healtht 

educationJ m~edical social work etc. 

~r 
(Dr T.H.Mahato) 

Scientist 'D' 
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·Government of India 
Ministry of Envirooment,.Jrorests and Climate Change (MoEl'&CC) 

Integrated Regional Office. ~Ran chi 
MONITORING REPORT 

PART I 
DATA Sl-IEET 

File N·o. 1 03-325/l l/EPE 
-1-=-_ .. - PI·oject TyP.~.- ·--- ·· ··--~=~----- -· :=_ IndUstry--···-===-·-=--=---__ -_· _~ ______ _ 
: 2 Na1ne of the project Bihar Foundry & Castings Ltd. 

-- ····- ·-- -- --- -· ·------------------~-- _____ ....... __ Y.!'~i~-G~uta_n_l_F_e_rr_o_A_I_lo~y_s _____ _ 
3 a. Cle~u·ance letter( s) I 0 M No. and dated__ J .. 11 .0 11/3 84/20 1 0-IA-II (I) Dated~ 3l.l 0. 201 ! 
---- . . . - . .. .. ·- - ----11 

4 Locations Industrial Area Marar 
~-- 1------------~~~---------------------1 

a. Taluk(s) Mandu 
___ District Rmngar~_l _______ __ ~-------- .. J 

b. State (s) -- ---L·----- _Jharkhand-82_9_1_17_-----------------
c. Latitudes I Longitudes ~ 23°39'33.79''N 85°30'20.851''E 

, 23°39.33.6T1N 85°30124.03'1E 

~--jll--~------~~--- ~--- - ------------------·-

23°39.25.52 11N 
23°39.25.35'1N 

85 °3 0125.2 8 '1E 
85°30'19.63 11E 

5 Address of correspondence ~ · --·-a Address of concerned project Chief Sl~:i Gaurav Budhia (Director) 
Engineer (vvith Pin Code & telephone I Main Road Ranchi -834001 Jharkhand 
telex I fax numbers . Mo. 9631087691 

1 ·-· ---·------·------ --- ·- -~ _ ~ ·-~~~.~.~ •• J>!~J.~@£~aD .cqtn _______ ..:, ____ , ______ _ 
- ~~ .. -· b~----: -Address of Executive -ProJect Engineer/ Sru:i S.P. Mishra (General Manager -Environn1.ent) 

1 Manager (with Pin Code/fax numbers) In.dustral Area Marar Dist- Ramgarh~ 
I Jharkhand-82911 7 

Mo. 9534141224 

- --- ---···- -----------------··---· .•. ,. 
, Etnail- bfclgfa@g!!~~il.com ________ _ 

6 Salient features: 
f----- - - - - · . - · 1---------~~-----·--·--- ·-- - ---. -._ .. ~ -~·-

a. Salient features of the project 1. 2x5 MV A Sub1nerged Arc Furnaces 
2. lx 7 . .5 MVA Subtnerged Arc Furnaces 

·---·~--'•--------------------1-] .:. _ _l~.? .MV A Subn1erged Arc Furnaces ___ _ .. ... ... ..... . 
b. of the environtnental n1anagen1ent plans As per project proponent, Ferro Alloys CornpJex-: 

Ferro Alloys unit (lx 7.5 MVA Submerged Arc 
Furnaces) 
(lx9 MV A Subn1erged Arc Furnaces) Bag filter along 
with F1.nne dust extraction system already installed. 
Ferro Alloys unit (2x5 MV A Submerged Arc 
furnaces) Bag filter along with Fu.n1e dust extraction 
systetn already installed. 

' AH enviro1unental Monitoring reports such as, , 
Ambient Air Quality, water quality, Stack E1nission ~ 1 

1 Fugitive Emission & Noise monitoring by NABL ! 

I I 

I accredited laboratory 

, 
,, • • ,. •• • • .J " •• • ' "' ._.,,..,_., • ' • • ' '" .... r,.. ·.- •- .__. , _,....... ~ ····- - · -- - . .,. •. _ - • • .. . _. - • • 

7 : Breakup of the project area: - ---- ---1-~===~=====~~~======~=-=------ .. _,_ -- ·-·-----~ --- -· -~----- --· .... , ________ --·-·-·-·- ·--~- ·- .... --· 
L~ -~~a_, ~-Pr_o~1e_c_t_ar_e_a~~~~~~~·-~-~~'~l~~~-c~~~~~~·E_~C_· ·~~~~---- ~~---- - · - · · - - ________ _ 
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~8--,-~-B-re_a_k-~-_ -o_f_p_I_U_~e-~-a-- ~~-re-d_p_o~-l-a-ti_oo_· ~T-h-a-tr_m_i_t -~-l-w~dinn~fi~~du~WmaMm~ 

a 

. with enumeration of those losing hous·es I Dist Ramgarh Jharkhand. This clause is not relevant. 
: dwelling units only, agricultural ]and only, • 
I both dwelling units and agricultural land 

1 

and landless labourers I arlisans 
~-------·------1·------~- -------------~----------~---1 

SC,ST/ Adivasis Not Applicable 
i-~t-------1--~----~~----·- -~--~-~ --.. -~---~----~-~-----~---1 

·-~b-- - -•--O_t~he_l_·s ____ ~-------~-~:_N_,o_t_ .. A--'P::....!'P::..-1-l_ic_a_b_le ______ ~---~-~-~---l 
9 Financial Details: 
~~-+~==~====~~--------~------·--1------------~------------------------~ 

1 

a Project cost as originally planned and 20.00 Cr. As per EC 
subsequent revised estin1ates and the years 

_
1 of price reference ---·~~- --·~---~~------~~-~---~~-
Allocations tnade for environn1ental Rs. 40.00 Lakh 

r-----
b 

n1anagen1ent plans, Vlith iten1 wise and (Includes the cost ofChilnany, Bag filter & online 
~ year wise breakup monitoring systen1 etc .. ) 

l--11--l·----..-~--------~--~- .. -1-~--~~--~~-----~-~~--1 
c Bene-tit cost ratio I interna] rate of return Details not pt'ovided 

and the years of assesstnent 
d Whether (c) includes the cost of Details not provided 

environtnental 111anagen1ent as shown in 

~ ----~~~1 1_(~b~) _ab~o_v_·e--~--·-------~~-------l-~----~--------~~--~-----------~· 
1 e Total expenditure on the ProJect so far 20.00 Cr. 1

1 

~ , .. ___ , ~-:-- -· ·- ·-----··- ~·---~-·--~ ·-·-~--~---------- "---- · · - · ·-

{ Actual expenditure incurred on the 45.00 Lakhs 

F---~-·- envirotune11tal rnana_g_~~~e~l!_el.?!!!s so_far ---~---------............... -~~--~-~~-~----·-

1 

10 Forest land requirement: Project proponent stated that not applicable as no 
~. ·- ~-·· · -- - --· - --~~· -·· 

1 a 
1 

The status of approval for a diversion of forest land is acquired for the project. 

~- -~r---
1 

fot~~t land for nap.-forestry use ··--· .. 1 

b The status of co1npensatory afforestation, 

_ _ . ~fany ·--------· 
__ c The status of clear felling 
~ ~--· ---~----------

--
11 

d Cotnments on the viability and , 
sustainability of compensatory : 

1 

afforestation progranu.ne In the light of 
actual field ~experience so far 
The status of clear felling in non~forest Not relevant. 
area (such as subn1ergence area of 
reservoir, appJoach road), if any, with 

As per project proponent 

I 

--- ~· ~ 1- ·· -·· . _g~~.~ntitati ve i!?-Jor~pati~~---~ _ -~ _____ . _ . -~- .... _ ~· --- ---· ..... - . _ .. _____ _____ ... _ _ -· . ___ . __ _ .... .. _____ _ ... ·- ··-_ 
12 I Status of construction: I 

a I Date of commencen1ent 2009 
------TDate of con'ltp]etion (actual and I oi·- 07 .07.2014-~-----~--~-------~-~-

13 
, planned) 
Reasons for the delay if the project is yet 1 Not relevant, Project is running 
to start. ------- --~-· .. --~-- -- -· ...... -· ... - --~ ~ ...... .. - ·-· ····---------.-....... ---- · -..--- - · ··~-- --...... --- ~· · ·-·--- ~ · -- - -·----··- ---- -- -..... - .... ~--- ·- --

14 Date of site visit: . ··- -.. --a·" I The - dat~s on ~hi~l~· the---~proj~ct ·--wa-s" 1~t".o226i 7 - .. ·- - - -·---- -·---- - ·--- · ~- ~-- ---~·- - --- ,,, 

monitored by the Regiona1 Office on ' 

~~- b~~~::ec;;~:~~~~~~nit~~i;g~eport- ~o2.10.2020 _____ .. ____ . ____ .. __________ . ______ __ ...... ____ . 
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PART - II 

Descriptive report on. status of comnpliance to conditions of enviran1nental cleaianoe 

L i Proj~ct type In~~1stry ...... _. _______ • ___ .._._... ..------ -··--
2. Nmne of the project I Bihar Foundry & Castings Ltd. 

Unit: Gautan1 Ferro Alloys 
') No & date of Envirorunental Clearance I F. No. J-1101 ]1384/2010-IA-II(I) Dated-j. 

I 

! 

31.[0.2011 
---

4. Address for conesEondence I 

office 
-· 

~ 

(a) Project Sl1ri Gaurav Budhia (Director) 
Main Road Ran chi -8 34001 Jharkhand 
Mo.9631087691 
En1ail- bfclgfa@gmail.con1 

(b) Corporate Office Shri S. P. Mishra (General Manager .. 
I . Environ1nent) 

Ind ustral Area Marar Dist- Ramgarh. 
Jharkhand-82 911 7 
Mo .. 9534141224 

--·--- . . .... '~ . .. ... ,; - ·-- .. -.... -.. ~ ·----- --- • • "Y '' -~- --
EJ!lai~ _Pf9.~~@gmail.cotp . ------

5. Date of site visits : _..._._ ..... ~ 
__ ._, 

(a) Dat~~5)f earlier 1?}.<2_I:!_g~~-.i.~~g 14.02.2017 
·---·-~- ... ·-· ·- · -~~------

II (b) Date of n1onHoring 02.10.2020 

The project was visited on 02.10.2020 along with Mr. Anant Shet (Vice President operation 
), Mr. S.P. Mishra (G.M. · Environn1ent) Mr. Atjun (Environment Officer) and Dr. S.C. Jain (Consultant). 
Based on the site visit, doc:uments provided. and discussion held with project officials; the point-wise status 
of com Hance to the variol!ts·environmental clearance conditions, are as follows. 

SL. - -~~- ·. CONDITIO~--=_ --·--~~~~'US OF CO~~~,IAN~E~~--==-~~ 
i. Con1pliance to _- all the specific and general ' Being ·complied: Currently project proponent-is 

cortditions stipulated for the existing plant by the being submitted half yearly co1npliance rep or . 
Central/ State Govt. shall be ensured and regular on regular intervals to this IRQ Ranchi. 
reports submitted to the Ministry and its Regional 
Office at Ranchi I SPCB. 

- · _ ... - - ... -~~---- --·-······-······ .... ··-- . ·-·- ---·- ·--... ...... ... - .. . ___,....., _,__. ___ ....... _ -·-···-~- ......... - ·-- .. .., 

u. No charcoal shall be used as fuel . Pet coke shall be artially complied.: Project proponent stated 
used as £uel instead of charcoa~ fi·on1 unknown that they have been using Electric Arc Furnac 
sources. for running of the plant. There is no use o 

charcoal / pet coke as fuel. Project authorities 
hnv bee ·n p_earl coke instead of pel' 
colre. At :e roject site huge amount o 
cl arcoal dumps and dry \Vood was obs rved 

. ---~~-~-- .. -~ ___ _ _ ".- ~~-... ~ ·-.. ·-are also b~ing used as fuei.(Photo- 5 ~ ._§) 
. 111. Continuous 111onitoring facilities for aU the stacks PartiallY. omp • et • Project proponent proponent 

and sufficient ail' pollution control equipn1ents infonned that they have installed one stack online 
viz.. fmne extraction system with bag filters) ID en1ission n1onitoring sys~em and another stack it 
fan and stack of adequate height to sub1nerged arc is in process and data is being transn1itted to 
fhrnace shall be . provided to control etnissions CPCB and JSPCB servers. 0 the date o 
below 50mg I nm3

· project site visit it w observed that there are; 

_ • •• __ · · - ___ ., ._ . .... r . ... ~ ~~ ·-~--- ____ • • ,. _ . .. • -· ... ... .. --· •• -·- · --~-~-· ~t_a_c!~J:tl~!.~!~-~~_in t~_ .. P!~Ject .. S_~a~~{ .. ~~:-:-~ 

I 
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, iv. 

·--·~ --·--··~------· -~nlin~-- emtssion monitoring ·system- -~;~s1 

observed and stack no. 1 is not yet connec 
vith online monitoring syst~em. Both stacks 
data are yet to be linl<ed to JSPCP· server, 
despite lapse of 9 yea•·s of grant of EC in 2011. 
Recently on 07.10.2020 p1·ojcct proponent has, 
·ent some online em;ission monitored data 
,·beet generated to JSPCB and CPCB. Project 
proponent should give an explanation on this , 
l"cgards. 

The National Alnbient Air Quality Standards Partial.-ly-. -c-o~m-p~l-ie_d_:~P-r-OJ-.e-c-t ~p-ro_p_o_n-en_t_· e-n-s-.ured 
issued b~ the Ministry vide O.S.R. No. 826(E) that the National Ambient Air Quality 
dated 16t . Nove1nber~ 2009 shall be followed. Standards issued by the Ministry vide G.S.R. 

No~ 826 (E) dated 16th Noven1ber, 2009 is 
being foUow~ed. An1bient air quality tnonitored 
reports subn1itted by project authorities are 
within the prescribed standards which were 
n1onitored by Institute for Environmental 
Ma.nage1nent, Eco Enviro Lab recognized by · 
NABL and JSPCB.. It \Vas observed that 
project proponent has not instal1ed .any ki.nd 
of device to detect if any variation in 
parameter beyond the limit immediately 
rec~eived notification from serv~r through 
SMSormail. , 

v. -secondary. fugitive -em1s.s1on-tr.Oin-ai1.t1ie-.. source~ ra-rtialiiC(implied: Project pro.porient- staiCd"­
shan be controlled within the latest pern1issibl hat to control secondary f·ugitive emission 
limits issued by the Ministry and . regular! provision has been made for regular water 
monitored~. Guidelines /code of practice issued by sprinkling by a water tankers and pipe sprinlders 
the CPCB shall be follo\ved. 'laid near areas prone to air pollution. 1 he 

'--......1.---~----~--- .. --~-·-~- -· -----· 

ubmitted monitored data of fugitive en1issions 
in the plani pren1ises which was found within the 1 

1

litnits. The secondary fugitive en1ission data 1 

vas monitored by Institute for Environmental 
Management, Eco Enviro Lab recognized by 

ABI..~ and JSPCB. Project pr·oponent should · 
ave submitted a copy of letter certifying that 

Institute for Environmental Management; 
Eco Enviro Lab is NABL accredited. At the 
project site it was obsen.r.ed that installed 
Fume Extraction System "vas in adequate to 
control fume and dust. P1·ofusc smog was 
observed inside the industry pt·emises .. 
(Pbotos-1&2). Inside the industrial premises 

1most of the path1Yays are neither bla·ck 
topped nor properly paved I concreted , 
creating muddy condition in 'vet season and · 
, usty in dry season. This location needs fixed 

.ater sprinlders, dust extractors system and 1 

sweep vacuums. Vehicular movement through : 
this area is additional cause for spread of dust < 

P-O~.~:ution. T~~_i~dus~ry wastag~~~s 
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---~-----------------· · · . . -· · · ·· ---- - ... .. .... ·· - ,_ ..... .. . ···-- ---·---------·------~~~ 
hapltazardly placed, in the project sites 
indicative of poor housekeeping, (photo-8). A 
lcopy of \Vater tankers log book signed by 
authori'Zed signatory must be submitted to 

_ _ _ _ _ _ this IRO, Ranchi 
vt Regular n1onitoring of influent and ~effluent Partia!ly complied: Project proponent has been 

surface, sub-surface and ground water shall be sub1nitted waste water test reports and ground 
ensu1·ed and treated wastewater shall 1neet the water test reports of surrounding bore well area o 
nonns prescribed by the state pollution control the industry which were analyzed by third party 
board or described under the En:vironn1ent and data were fbund i11 within the limit. The data 
(Protection) Act, 1986 whichever are nl:Ore were n1onitored by l11stitute jo1· Envb·onlltellta. 
stringent Leachate stltdy for the effluent generated 1aJzagenutnt, JI:co Enviro Lab recognized b 
and analysis .shall also be regularly cru-ried out and ~. ~BL and JSPCB. Project p1'oponeu't slzoul 
report submitted to aH the Ministry's R.egional 1 1ave subnzitted a copy of lette1· certifying tfla 
office at Ranchi SPCB and CPCB. : ns,titute for Euvi1·onnzental Managenzeut, Eco 

.'Envii·o Lab is NABL accr:etlitetl~ Sanle a 
1---l------~~~~.~-··-~- · -· - ---·- · l: nention:.ed il.l the general co11ditioll tzo. v .. 
vii. The total water require1nent shall not exceed ;:Not complied yet: The project prop-onent has 

35n.l3/day. Permission to draw the water fron1 ,been using ground lvater without obtaining 
competent Authority shaH be obtained.. Zero, ~the approval from competent authority as on 
effluent discharge shall be strictly followed and no date and it wn.s informed that their 
wastewater shalt be discharge outside the premis.es. application (no. 21-4/590/JII/IND/2019 dated 

01.10.2019') still under process. The "'ater 
flow n1ete1·s along with running boors meters 
It ave not been installed in 4 nos. of bore lev ell 
point and the daily 1vater consum.pti'on bas , 
not been monitored. At present _, project 

,· proponent is being usin,g river \Vat~r ft~om 

Oamodar river without obtaining the 
approval from competent authority despite 
lapse of· 9 years of grant of EC in 2011. Such 
in ordinate pendency of this matter is 
objectionable. It was observed that su1·face 
drain:age system was not yet construct~cd. 

(photo-7). Industrial ·waste water contained in 
:the surface water 'vhere zero discharge 
~process has not been strictly followed by 

I I • 

"fie ·· EffOrts sh8:llbe mid~ -~ -~~ Use-Of"fitiil wa~r- ~~;;:[~ff~;i~~~d: -At tl1e p~oject site-there 
harvested. If needed, capacity of the reservotr 1 are three .ratn water .collected pits. and aUowed 
should be enhanced to meet the maximum water 1 to be collected in the lowest level sumps to 
require1nent.. On~y balance water requirement 1 augment the ground water resources gt·aduaU y. 
should be met from other sources. The rain water harvesting plan is not a I 

Government approved one. Projc~ct ~· 

proponent sbould not allow oH I grease or 11 

ore/mineral 'vater to percolate inside the I 

\Vater harvestino- structure. !' 
-~ ~- ~·· ··• -~- "-~·--- ~---- ---·- ·----- ·- --·-- ~--··- -··~ ~--·-->'··-· ·-~~ ··•n · ~ -··- •··· -· . .. 

1x. Slag prodJ.lced in Ferro Manganese (Fe~Mn) Partially complied: The slag is crushed in the 
production shall be< used in manufacture of Silico c ~ts})eJ the magnetic particles are removed and 
Mangane.se (Si-Mn). AU the oilier ferro alloy slag recycle in the fumctce. Non ferrous particles 
shall be Bsed in the preparation of · building sed 1n t he Jilling; of low 1ay1ng a.y.. Tne 
materials. monitori11g o:f heavy metal suc1 as, Ph, As, Ni 

- · - · .. -~ . • J · - · ··~ ·~· ------ --~ - ·--·--·-------- ·--~-- - ·~~~~--·i~- . ~ p -;~-- -b~ 

f(1Q..J( ~W'f'lt ~ ~ - ~~ 
&.. _o_ ? \J re-P t Gv-M~~~ 
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·--.~------~~---·-···-- ···-·-----~-·- ··~ · · -· ---· -· .....-.-et~c~. "h2is been doqe and subn1itted. Project 

,I p1·oponent should Jtave submitted the year 

x. Risk and Disaster 1nanagetnent plan along with 
n1itigation n1easures, should be prepar·ed and a 
copy subn1itted to the Ministry's regional Office at 
Ranchi~ SPCB and CPCB within three n1onths of 
issue of environment clearance letter. 

wise lag p~oqu4;tion ata, quantity of 
~ .... reeycled in tlie fu:~~nae~ and non ferrous 
lJarticles used in the prep.a1·ation of building 
m.aterials to this IRO, Ran chi at the ea ·Iiest. 
Not complied yet: As per subtnitted doctunents 
by projet proponent stated that the disaste1 
managen1ent plan a copy has been subn1itted to 
the Ministry of Regional offi ce at Ranchi,· 
Jharkhand SPCB and CPCB. 1-Io,vever, the Risl\:: 
and Disaster Management plan along with: 
mitigation measures is not approved by 
concerned Govet·nment authority. 

xi. I As proposed, green belt shall be developed in at Partially complied: As per the subm.itted six 
1 

least 33% of the project area. Selection of plant n1onthiy repo11 by project proponent stated that 
: species shall be as per the CPCB guidelines In plantation programme is being carried out 

consuhation with the DFO.. . regularly. Pmant species are selected as per 1 

· CPCB guidelines. Year wise plantation data 
and nu1nbers of survival of plants are given 

. here; 
I Year T'otal Survival (nos.) 

plantation 

______ _ _(,_.;.:n ...:..;os:...;.,:.)~---~:---------·~ 
201 5A20l6 478 272 
1-~ .............. --.-·f~------~--~------ -

2016-2017 606 408 
~---~~---- ; 

20i7-20i8---~·~-~. -284 

2018~i0i91 536 ·-
1

' 295 
· ·-

ioi9~2020 556 · 354 
--~·---~--- ----··-"'~~----·-··-··-

1, At the project site it 'vas observed that as 
: requisite, tbe Green Belt plantation (33%) 
1 has not yet been cmnpletely developed along 

the pe1·ipbery of the campus Some tree 
plantation has been done surrounding the 
project site, (photo- 7) ·which is inadequate as 
per tbe stipu1ation. There is scope for 
development of green belt in most of the 

I areas of the project \Vhich should be 
undertalccn at the earliest. To reduce air 
poUution in the proje~ct areas, some high 
value index air pollution tolerant speci ~es 

(i .. e., Ji'ictts bengale11sis, Cassia sicunelt, 
1 Mangifera indica, Alstonia sc/l.olaJ·is, Toona 
I ciliate etc.) should also be planted in the 

periphery of the campus and other available : 
areas in proje,ct to prevent and reduce the 
dust pollution. 
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1'"--..,--------~--- ---- ·- ·-··- -- -----·--···-··-. -·---~----------------. 

Office at Ran chi. ImpJetnentation of such program _ 0~ 75,000/- and in the year 2019-2020 was 111ade 
shall be ensured accordingly in a tin1e boun -f Rs.. 625.,791/-. Project proponent has bee 
tnanner. ub1nitted .smne copies. of news paper published. 

ctivity conducted on Enterprise Social 
Cornn1itln·ent. The head of expenditure made are 
uiven below. 

1. Environn1.ent 
2. I-Iealth pro gtamme 
3. Education 
4. Publi-c fan1ily i 

- r·oJect proponent has not sho,vn the activities 
carried out on Enterprise Social Comntitmen 

rogramme during the time of sit~e visit. The 
detail of the approved Enterprise Socia 
Commitment (ESC) plan 'vas not yet uploaded 
'on the company ·website and also not ye 

ubmitted to IR~O Ranchi.. Third party 
evaluation of ESC .a.ctivity should also b _ 
ubmitted. 

111. The con1pany shall provide housing for constructioi,'Complied : As per the project authorities this 
labour within the site with all necessarycondition is being complied with. 
infrastructure and facilities such as fuel for cooking~ 
n1obile toilets, safe drinking water n1edical healtl 
care creche etc .. The hot sing rnay be in the from o 
ten1pm·ary structures to be retnoved after the 

__ _i:Q..rQ£letion ofth~_project. -~- .. ... ----1--
: iv. The company shall submit within three months Not complied y~et: The project authm·ities have 

their policy toward~ ·. corporate Environment tlbmitted vide their ref 2016-[7/1543 dated 
! Responsibility ~hich should interpalia address. (i) 31.0 1.2017 son1-e steps towards corporate 

Standard operating process I procedure to being .-, · .. _ .1- ·I .. . -"b'rt .· (~ CER' ) D- · . . t.l 
• r.: • f-· 1 d' · . 1 . 

1 
. nvuronmen a. tesponsi 11.1 y . , . .. unng . 1 

1nto ·1ocus any 1n nngetnent lVtnabon . vto atlon -. . -. • . ~ . - . _ . 
of environme11tal or forest nornas/conditions~ (ii) 1te vts•t dJscuss1on 'v1th P'rOJCCt officJals stated 
Hierarchical systetn or Administrative order of the that Corporate Environment Responsibility 
com,pany to deai with environn1ental issues and (CER) plant is yet to be prepar·ed 'which they 

i ensuring eon1pliance to the environmental 1have not been doing despite being pointed ou 
1 

clearance conditions and (iii) Systen1 of reporting lin the prc,rious monitorin:g report on 
1 of non com~liance!violation envirotunental nonns i 14.o2~Z0l? .. 

to the Board of dll'ectors· of the co1npany and/or 11 
1 stakeho~der or shareE:C?J~-~!·s._. __________ _I _ _ ____ - -----·--··- -~- - __ _____ -- ·------ -· ---·-· 

B. GENERAL CONDITIONS: 
----- - ------ - ----- - --···---------.. ---·· ·--·.- ,._ ,_ ... _. · - -- .. ·---------------~-

1. The project authorities nn.ust strictly adhere to the Partially complied: Project proponent stated tha 
stipulations n1ade by the Jharkhand Pollution aU the stipulations made by Jharkhand stat . 
Control Board (JPCB) and the State Govenunent pollution control board (JSPCB) is bein 

followed. The CTO has been issued by JSPCB 
vide letter no. JSPCB/HO/RNC/CT0-
571493/2016/686 on dated 26.09.2016 which is 
valid up to 31.12.2020 and same is be in­
submitted to RO~ Rancbi. It 'vas observed that 
· omc condition given in the CTO have 

. . ~o~p_l.ied, .~~-lc~~- · . . . . .. .. . . . 
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n. 

I iii. 

No further expansion o~· ll10difications in the-plant !Partially .. colD~iied: Proje~t pr?ponent -~tat~Cl nOI 
shaU be cruTied out without prior approval of the futther Expansion I Modtflcat~on done wtthou~ 
Ministry ofEnviro1m1ent and Forests. [Prior permission of MoEFCC, Govt. of India. 

Proje·ct proponent has been subtnitted year wise
1 

production details during the year 2016 to January· 
~020, which are as follows.. _ 
Year Production !Quantity Raw Quantity 

1 

wise in (MT) naterial in MT 
consum~tion I 

Mn ore '~8518.387 

~Coke 80 I Ii .559 
r--·-· ----
Coal 980.128 

1-~-!--..=:...-.~-1-~~--t-------f-~--· -

~O l 8-
~0l9 

Mn ore 65473 .565 
1----~--t-

roke : 17726.185 

Manganese 
Coal 7285.525 ~ 

P ~erro ,30146.060 Mn ore 
I I Mangane.se/ ~.~-----.____,_,~~----l 

ISirico 11--C1 _ok_<e~--1-1 _4_58_._00_5.-.....J 
:lcoal 

~5268.250 

12193.525 I Man~nes·e 

gOI9- Ferro B 1178.600 Mn ore 74055.460 
12020 ,Manganese/ 

I Coke ~726.035 
SBico j 
Manganese 

·~--·--

Coal 15870.970 

Production record regist.er has not 
maintained and sho\vn at tb e project site. 
Project proponent stated that pr~oduction data 
~recorded in the Ranchi Office \vhich is about 

-~---.. "----~-----·- --- ~ _____ -·- ~ · ·~~·-··- --···--· ·- ?._O_l{ni fa t:_a·wax from the project site. ····-· .. .. _ ... .... . 
The gaseous emissions fron1 various process units Partially complied : As per the sub1nitted six 
shall confonn to the load/rnass based standards n1onthly report by project proponent stated that all 

. notified by this Ministry on 19th May, 1993 and necessary arrange1nents have been made to 
standards prescribed from tilne to titne. The State pontrol gaseous emission from all sources as per 
Board may specify more stringent standards for the guide .. lines fixed by CPCB. Also the fact reflects 
relevant param·eters keeping in vieV!r the nature of in the submitted monitored report which J~va.s 

· the industry and its size and location. monitored by Institute for Environtrzentm~ 
1Manage1nent, Eco Enviro Lab recognized by 

1

1NABL and JSPCB. Project proponent should have 
~~ubmitted a copy of letter certifying that Institute 
lfor Environmental Managenzent, Eco Enviro Lc1b 
is NABL accredited same as mentioned in the 
~en era! condition no. v. It was observed that thE 
industry does not have effective mechanism to 
prevent and arrest fugitive dust generated due 
to movement of traffic and materials. The 

I -

ptaterials. are dumped 'vithout cover and 
~pread her.e and there· in the project site as 
~onrce of dust pollution in the neighbouring 

w- - ·- - - · - - --· - --- - · · · - - ~W& - · •• ~ -- ·- - ~ -- ~-·-- ' }~caJ!(Y duri_ng WiDd1._j!_C_riO~S. ------ ·~ ·~ ·- .. ~--
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--.---- ------- ---------··- -------- -··---- . .. .. . -- - --
iv. ' At least four ambient air quality n1onitoring Partially complied: Ambient air monitoring is 

stations sh.aU be established in the downward being regularly carried out at fom· differen 
; direction as wen as where maxin1un1 ground level . tations within the surrounding in plant premisesJ 

concentration of SPM,. so2 and NOx are which Wiere located in consultation with th~ 
anticipated in consultation with the Jharkhand , isiting officers of state pollution control board 
SPCB. Data on atnbient air quality and stack ·, harkhand and reports ate being subtnitted to 
en1ission should be regularly subn1itted to this ·egional office, MoEF & CC., Ranchi. A1nbien 
Ministry including its Regional Office at · ir quaHty reports & stack emission has bee 
Bhubaneswar and the Jharldl.and PCB I CPCB once ~ubn1itted to IRQ Ranchi where data at~ found 
in six 1nonths. rwithin the standard norms. Tlte projec 

proponent has not yet installed on1in 
lcontinuous Ambient Air Quality Monitorin 
ystcrn in the project site. 

v. Industrial wastewater shall be properly collected, artialfy co.nzpliecl: As per project proponent 
treated so as to confonn to the standards there is no waste water discharge .fi·orn the plant~ 
prescribed under GSR 422 (E) dated 191

h May, ·s this is zero discharge un:its. It Jvas observed 
1993 and 3 rst December~ 1993 or as atnended ·_ hat surface drai11age system was not yet 
from tin1e to tin1e. The treated wastewater .shall be constnr.cted. .Intlustrial waste watel' colltailzed · 
utilized for pLantation purpose. in tlte sutface water wflere zero discilaJ•ge 

rJI•ocess lras not been st1·ictly followed by p·J•oject 
ropanent sall;le as 111enti01ted in the specific 

· onditio1t. ItO'. vii .. 
~--4---------------------------------------·~--~~~------------------------~ 
vi. The overall noise levels in and around the plant Complied: As pet· the submitted doctunents by 

area shall be kept well within the standards ( 85 project proponent stated that the overall noise 
dBA) by providing noise control n1easures levels in and around the plant area shall be kept · 
hi eluding acoustic hoods, silencers, ·ell within the standards (85 dBA). The ambient 
enclosures etc. on all sources of noise !noise levels shall confonn to the standards 
generation. The a1nbient noise levels should 1. rescribed under EPA Rules, 1989 viz. 75 dBA 
confonn to the standards prescribed under EPA tctaytime) and 70 dBA (night titne). 
Ru~es, 1989 viz. 75 dBA (daytime) .and 70 dBA 

-·· __ (~i,gJ1ttiJ!1~2:_ ___ .. - -· . .. ... . -··------------- --- --·-· - .. ·- ---·-"·------- -~---- -- -·- .. . ···- . . 
ii. Occupational health surveillance of the workers Partially complied: Project proponent stated that 

i shall be done on a regular basis and records they have conducted occupational health 
maintained as per the Factories A:ct. surveillance of the workers -on a regular basis. I 

'his regards sotne bealth checkup report has been 
ubmitted to IROl Ranchi which was certified by 

[egistered tnedical offic-er. There was no 
maintaining pati·ent record register in th 

1 

- _ _ _ . _ - · - - ~ --. · -·-- - -~-~-- ______ , ___ __ . .. ~ ··- .. ....... _ ~ ~---~~t site~------ ~~-- __ ._ ... _ ... _ ~ · -
iii. ! The co1npany shall develop surface as weH as Partially complied: The project does not have 

I gr?und water h~~es~ing. structur~s 1~ harvest. the eny .. · surface ~ond_ ~ lake in the _plal~t. Th~~ . hav1 
ratn water for utilization 111 the lean season besides 1~onstruct~d tlu~e rain w~ter harvesting s.tntcture

1 

recharging the ground 'A'ater table. tn the prO~Ject Site. The ra.rn _ water harvestzng pla1, 

1 

is not a Government approve~ one. Projec~ 
roponent should not allow od I grease 0 11. 

ore/mineral water to percolate inside lhe ·watet 
1 

• a-rvesting structure sante as mentioned in the 
. __ ·---· ...... .. . __ - -~- ________ ___________ ·-- -·- . ~ ·- · - - _____ _ pe_~ifi.c. _c:.Qt~rJH!!?E viii_~- - -~ _____ _____ . __ ~-- · - - -- __ _ 
1x. The project proponent shaH also comply with all Partially complied: Project proponent has been 

the envirorunental protection 1neasures and submitted some documents on activity carried ou 
safeguards r·eco1runended in the EIAJEMP t·eport. for socioeconomic deve]opinent. Socio-economic 
Further, the company must undettake socio- development activity in tbe .surrounding· 

. .. ~~g!'!~·~i~. ·----~~y~J~P.t.!!~f:it _ . . ~~t_iyi~ies_ __it? __ tJ?_e__ !~~~g~~- J~!~~-- ___ _ ~~~l_!!l:!n.i_ty _ ........ -.. ~~':~~~OP.~.en. 
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sunounding villages like cotn1nunity develop1nent programmes, educational programmes, 
progrannnes ~educational progranunes drinking drinldng lvater snp,ply and health care etc. \Vas, 
water supply and health care etc. not abl,e to sho,vn by pruj ~e.ct proponent on the 

date of site visit. Copy of EIA/EMP' report ha~ 

--,l-------~~~~----~- -·-~--~- ~-- _ not ~.!.~ubmitte~c!_to ~RO' , Ran chi -~ 
x. Requisite amount shall be eannarked towards Partially complied. Project proponent stated that 

capital cost and recurring cost I annum for an furnaces at·e connected with the bag filte1 
Environtnental poUution control 1neasures to along with ID fan. No separate account has 
itnp]etnent the conditions stipulated by the been maintained by project p1·oponcnt on 

1 

Ministry of Environrnent and Forests as well as environmental protection measures. T'he year 
the State Govenuuent The funds so provided ~vise and activity \Vise expenditure incurred fot 
shall not be diverted for any other purpose. environmental protection measures have not 

been recorded and furnished to IRO, Ranchi. 
rroject proponent should submit the details of 
personnel along \Vith their qualification 
associated with the envi1·onment managernent 
cell (separate lists for personne] exclusJve and 

I others) ____ _ 
I xi. A copy of clearance letter shall be sent by the · Being complied: The clearance letter has been 

proponent to concerned P'anchayat, Zi1a Parishad I sent to all concerned and put it on the 

1 

Municipal Corporation, Urban Local Body and the co1npany'·s webshe wv.rw.bfcl.in. 
local NGO, if any; frotn whon1 suggestions I 

· representations, if any, were received while 
processing the proposal. The clearance tetter shall 
also be put on the web site of the con1pany by the 

· proponent. ------------- ---~- ~-------------- ----··---:-:-· 
· ~~..u. The project proponent shall upload the status of Partially complied: Project proponent stated 

compliance of the stipulated · environment that results of monitored data uploaded on the 
clearance eo11ditions, including results of website to pollution control board servers. It lvas 
n1onitored data on their website and shall. update .obsel"'\'ed that only one half yearly compliance 
the san1e periodically. It shall simultaneously be : ~·eport dated 30.10.19 has been found uploaded 
sent to the Regional Ofiice of the MOEF, the ~n project's website. Project p~roponcnt should 

· respective Zonal Office of CPCB and the JPCB. upload the status of eompliance of the 
The criteria pollutant levels n~unely;, SPM., RSPM, ~tip·ulated environment clearance conditions, 

i S02, NOx (ambient levels as well as stack including results of monitored data on their 
emissions) or critical sectoral paran1eters) indicated ~vebsite and update the san1e periodicaHy. 11, 
for the projects shall be monitored and displayed at ~vas also observed that the pollutant levels 
a convenient location near the n1ain gate of the AAQ (ambient air quality) dn.ta has not been 
cotnpany in the public domain. shown I installed in the digital display board or 

other manual board at a convenient location! 
near the main gate and in the public domain 

~~~-~r--------~ ~-~~~~ -~-·· · .. ~ - -~·- -·--· ·- - .. --- - --- --. _ ~~--- ~~!! .. ~-~.~ pro,ject site. . . __ ~-' 
) iii. The project proponent shall also submit six Being complied: At present six monthly 

, rnontl~ly reports 01; the status of th~ _com~liance. of 
1
co1npliance re_po~1s are being. subn1itted r~gularly 

the stipulated envuonntental condrhons tncluding bn the status of Implementation of the stipulated 
results of monitor,ed data (both in hard copies as ~nvirorunental safeguards to the MoEF & CC, 

! weU as by e-mail) to the Regio11al Office of Integrated Regional office Ranchi, and JSPCB & 
MOEF, the respective Zonal Office of CPCB and CPCB. 
the JPCB. The Regional Office of this Ministry I 
CPCB I JPCB shall monitor the stipulated 
conditions. 
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~ •. --~------------------~-----------~----~---------------------------------~ 
, iv. The envirotunental staten1ent for each financial Partially compliance: The environn1:ental 

lxv. 

)~Vi . 

year ending 31sc March in Fonn-V as is 1nandated staten11ent for the financial year-2018~19 and 
to be sub1nitted by the project proponent to the ! 2019-20 has been sub1nitted to the Integrated 
concerned State Pollution Control Board as 1 Regional office of the Ministry of Environment 

1
: prescribed under the Envirmm1ent (Protection) and Forest, Ranchi. The environmental 
Rules, 1986, as atnended subsequently, shall also statement fo:r each .financiaJ year ending 31st 
be put on the website of the co1npany along with Mar.ch in "From- V" is not yet uploaded on 

1 

the status of con1pliance of environn1enlal the \vebsite. I 

conditions and shall also be sent to the respective 
Regional Offices of the MQEF by e-n1ai~._ 
The Project Proponent shall infonn the ptiblic that 
the project has been accorded environmental 
clearance by the Ministry and copies of the 
clearance letter are available with the SPCB and 
may also be seen at Website of the Ministry of 
Envirorunent and Forests at http:/envfor.nic.in. 
This shall be advertised within seven days fron1 the 
date of issue of the clearance ~etter, at least in two 
local newspapers that are widely circulated in the 
region of which one shall be in the vernacular 

I language of the locality concerned and a copy of 

Complied: The project proponent has been 
submitted copies of the news paper 
advertisement which was published 111 the 
'Ranchi Express' and 'Satnnarg, in the Year

1 

2011. ;: 

1 the smne shall be forwarded to the Regional office. . 
: Project authorities shall i.nforn1 the Regional Offi-ce- Parti~lly compHed: Project proponent stated ·~ ~ 

as well as the Ministry, the date of financial that the plant is already in running conditions 
closure and final approval of the project by the 1

1

So financial closure has already been 
concerned authorities and the date of commencing achieved. As per document produced by 
the land dev.elop1nent work. project proponent which has certifi.cd and 

1 signed by Chartered Accountant CA, 
'Nilcesh Kumar oo behalf of Mr·. Vinish 
l{uma•· & CO (Chartered Accountant, 
FCA) on 5 .. 10.2020 stated that the date of 
cotnmcnc.em~cnt for Ferro AUoys Division 
(Silico Manganese I Ferro Manganese) is 
~1st February, 2008 and date of financial 
closer for Silico Manganese I I?crro 
Manganese is ls1 June 2014. 

Ilowcver, As per vide email dated 
:10.03.017, the project proponent 
mentioned that the date of comm~encement 

of the project is on 07 .. 07 2014, and same as 

1

mentioncd in the previous monitored I 

report (dated 14.02.2017) and also same 
has mentioned in the recent subnlitted 
industry information proforma by project 
proponent on dated 05.10.20. Project 
proponent should give an explanation on 

1 

- . .. .. -~~ . -· ·- - ··· ·-- .. -·- -··- ·· ..... "· -~· ··---- -· .~Jl.i~-~.~~~l'!I~~Y..~ - --- --~ · · " · • · - ·" · -·- · -- · ·"' '· • .... " ' . . .. 
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5. Photo of charcoal dump 6. Photo of firewood stock 
'--------------------- ·-·------·--·---· - ···· --·----------------
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Summary of the report 
Site inspection of the project has been carried out on 02.10.2020. Following observations were made 
during the site inspection that needs special attention: 

Following conditions arc not yet complied: 

A. Specific Conditions: 

Condition uo. vii): The project proponent has been using ground water without obtaining the approval from 
competent authority as on date and it was informed that their application (no. 21-4/590/JH/IND/20 19 dated 
01.10.2019) still under process. The water flow meters along with running hours meters have not been 
installed in 4 nos. of bore well point and the daily water consumption has not been monitored. At present 
project proponent is being using river water from Damodar River without obtaining the approval from 
competent authority despite lapse of 9 years of grant of EC in 2011 . Such in ordinate pendency of this matter 
is objectionable. It was observed that surface drainage system was not yet constructed. (photo-7). Industrial 
waste water contained in the surface water where zero discharge process has not been strictly followed by 
project proponent. 
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Condition no., x): The Risk and Disaster Management plan along with n1itigation n1easures is not approved · 
by concerned Goverrnnent authority. 
Condition no. xiv): During the site visit discussion with project officials stated that Corporate Envirorunent 
Responsibility (CER) plant is yet to be prepared which they have not been doing despite being pointed out in 
the previous monitoring repo1t on 14.02.2017. 

Follo·wing conditions found to be P'at·tially complied: 

A.) Specific Conditions : 

Condition no. ii): Project authorities have been using pearl coke instead of pet coke. At the project site huge 
mnount of charcoal dun1ps and dry wood was observed which are also being used as f11el.(photo- 5,&6) 

Condition no. rii): On the date of project site visit it was observed that there are two stack iQsta.lled in the 
project. Stack no. 2 online en1ission monitoring systen1 was observed and stack no. 1 is not yet connect with 
online tnonitoring systenrJ.. Botl1 stacks data are yet to be linked to JSPCP server~ despite lapse of 9 years of 
grant of EC in 2011. Recently on 07 .l 042020 project proponent has sent some online en-~tission monitored data 
sheet generated to JSPCB and CPCB. Project proponent should give an explanation on this regards. 

Condition no~ iv): It was observed that project proponent has not installed any kind of device to detect if any 
variation in parruneter beyond the linrtit hntnediately received notification fron1 server through SMS or n1aH. 
Condition no. v): The secondary fugitive emission data was monitored by Institute for Environmental 
Management, Eco Enviro Lab recognized by NABL and JSPCB. Project proponent should have submitted a 
copy of letter certifYing that Institute for Environ1nental Management, Eco Enviro Lab is NABL accredited. 
At the project site it was observed that installed Futne Extraction Systen1 was inadequate to control fun1:e and 
du'st. Profuse sn1og was observed inside the indtistry pre1nises, (photos~ 1 &2). Inside the industrial pren1ises 
n~ost of the pathways are neither black topped nor properly paved I concreted creating muddy condition in 
\Vet season and dusty in dry season. This location needs fixed water sprinklers, dust e:xtract9rs system and 
sweep vacuums. Vehicular rnovement through t~~s area is additional cause for spread of dus( pollution. The 
industry wastage was haphazardly placed, in the project sites indicative of poor housekeepirtg: .·(photo-8). A 
copy of water tankers log book signed by authorized signatory must be submitted to this IRO, R·anchi 

Condition no. viii): The rain water harvesting plan is not a Governtnent approved one. Pt·oject proponent 
should not allow oil/ grease or ore!tnineral water to percolate inside the water harvesting structure. 

Condition no~ ix)! Project proponent should have subn1itted the year wise slag production data, quantity of 
recycled in the furnace and non ferrous particles used in the preparation of building n1aterials to this IRO', 
Ranchi at the earliest. 

Condition no. xi): At the project site it was observed that as requisite, the Green Belt plantation (33o/o) has 
not yet been cotnpletely developed along the periphery of the campus.. Sotne tree plantation has been done 
surrounding the project site, (photo- 7) which is inadequate as per the stipulation. There is scope for 
developn1ent of green belt in 1nost of the areas of the project which shot~1d be undertaken at the earliest. To 
reduce air pollution 1n the project areas, some high value index air pollution tolerant species (i.e., Ficus 
bengalensis, Cassia s.iatnea, lvfangifera indicat Alstonia scholaris, Toona ciliate etc.) should also be planted 
in the periphery of the can1pus and other available areas in project to prevent and reduce the dust pollution. 

Condition no. xii): Project proponent has not shown the activities carried out on Ente1·pnse Social 
Commitment program1ne during the titne of site visit. The detail of the approved Enterprise Social 
Commitn1ent (ESC) plan was not yet uploaded on the con1pany website and also not yet sub[nitte.d to lRO 
Ranchi. Third party evaluation of ESC activity should also be submitted. 

B). General Conditions:: 

Condition no. i): It was observed that some condition given in the CTO have not complied as yet. 

Condition no. ii): Production record register has not maintained and shown a.t the project site. Project 
proponent stated that production data recorded in the Ranchi Office which is about 70km far away from the 
pJoject site. 
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Condition no~ iii): It was observed that the industry does not have effective n1echanism to prevent and an·est 
fugitive dust generated due to 1novement of traffic and materials. The n1aterials are dt..tnlped without cover and 
spread here and there in the project site as source of dust pollution in the neighbouring locality during windy 
periods. 

Condition no. iv): The project proponent has not yet installed online continuous Atnbient Air Quality 
Monitoring systetn in the project site. 

Condition no. vii): There was not maintaining patient record register in the project site. 
Condition no. ix): Socio-econornic development activity in the surrounding vinages like community 
developtnent p1~ograrnmes, ed1.tcational progrannnes, drinking water supply and health care etc. was not able 
to sho·wn by project proponent on the date of site visit. Copy of E1A/EMP report has not yet subrnitted to 
IRO, Ranchi. . . ' . 

Condition no. x): No separate account . has been maintained by project proponent on envirorunental 
protection measures. The year wise and activity wise expenditure incuned for envirorunental protection 
measures have not been recorded and furnished to IRO,. Ranchi. Project proponent should submit the detaHs 
of personnel aiong with their: qualification associated with the environment management cell (separate lists 
for persoMeL exclusive and others) 

Condition no. xii): It was observed that only one half yearly compliance report dated 30.10.19 has been 
found uploaded in project's website. Project proponent should upload the status. of compliance of the 
stipulated envirorunent clearance conditions, including results of monitored data on their ·website and update 
the same periodically. It was also observed that the pollutant levels AAQ (ambient air quality) data has not 
been shown l ins . ~alled in lhe digital display board or other manual board at a convenient location near the main 
gate and in the public domain in the project site. 

-~~-·-;-.~~~· · · ··: · • ·· . - • . · • ·- st ·. • ,, . ~' · Cond1t1on no. x1v): The envlrorunental statement for each financial year ending 31. March 1n From- V 1s 
not yet uploaded on the website. 

Condition no. xvi):. As per document-produced by project proponent which has certified and signed by 
Chartered Accountant CA~ Nikesh l(umar on behalf of Mr. Vinish Kumar & CO (Chartered Accountant, 
FCA) on 5.10.2020 stated that the date of commencement for Ferro Alloys Division (Silica Manganese I 
Ferro Manganese) is 21 51 Febru.ar.~,.2.0..0.Laud_date .. of .fmancial closer for Silico Manganese I Ferro 
Manganese is 1st June 2014. 

I-lowever,. as per vide email dated 10.03.2017, the project proponent rnentioned that the date of 
commencement of the project is on 07.07 2014, and same as mentioned in the previous monitored report 
(letter dated 29.03.2017) and also same has 1nentioned in the recent submitted industry information 
proforma by project proponent on dated 05.1 0.20. Project proponent should give an explanation on this 
anomaly. 

/71}/ /:hlJI' p 
~.7 oc:t 1'0' P' 

(Dr. Hemen Hazarika) 
Scientist ~'D 
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MINISTRY OF ENVIR·ONMENT, FOREST & CLIMATE CHANGE 
EASTERN CENTRAL ZONE, RANCID 

M·ONITORING REPORT 

1 1. Proiect t}'12_e 
2. Natne of the Project 

Part -1, Data Sheet 

I Industry 
! Bihar Foundry & Castings Ltd. 
: Unit: Gauta1n Ferro AHoys 

3. No & date of Enviromnent J-110111384/2010-lA-U(I) dated 31.10.201 t 
Clearance 
4. Locations: D·istrict .& State : Marar,. Ramgarh, Jharkhand 

5.Address of correspondence~ 
a. Address of concerned 1 Deepak Chittore, 

project Chief Engineer OM( Plant), 
('with Pin Code & Pin Code: 834001 
telephone/telex/fax I Phone: 065 1-2202699/ Mob: 09934012689 
nmnbers 

b. Address of Executive Er. A. Alam (Civil), 
Project Engineer PGCM/DGMM 
11vtanager (with Pin Ratngarh Cantt. 
Code/fax numbers) Pin Code: 829122;Mob:9835322042 

6.Salient features ' 
(a) Ofthe project 

(b) Of the EMP 

:' 7. Project area 

Existing capacity for feno a11oy is 26 TPD( 2* 5 MV A),for 30 
TPD( 7.5 MV A) and 40 TPD ( 9· MV A).Project area as per EC is 

I 14 acres. Total_pi"Oject cost as given in EC is 20 crores. 
33 % of area. shou Jd be developed as green belt. Budget for EMP ]1 

and pollution contro1 is 2 erores .Safe enviromnent for workmen 1 

must be _provided. No charcoal shall be used as fuel. 
Forest , Non-Forest 

1 

Total 

I 14 acres 

8.. Break-up of project affected None, As Industrial unit is located Industrial Area notified H1 

population, with enumeration 1973. 
of those, no. of housing or 
dweHing have been affected 
losing houses/dweUing units 
only, Agriculture land and less 
Labourers /artisans .. 
9. Project Cost /financial Parameters An1ount 
details 

(a) Project cost as originally planned 1 

· ProJect Cost of Rs. t 5 
and subsequent •·evised estimates and crores including 
the years of price reference. Rs.4.00 crores Pollution 

contro1 device.( as per 1 

_p_roject pro_ponent) 
(b) Allocations made for Above Rs. 1.5 crore per 
env.ironmental management plans, year. This includes 
with item wise and year wis·~ break up. Rs.90 lakhs p_er year 
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10. Forest land requirement! 
a. The status of approval for 
and Diversion of forest land 
for Non-forestry use 
b. The status of compensatory 
affbr~estation : 
c. The status of clear feHing 

11 

d. Comments on the viability 
I &Sustainability of 
:Compensatory A.fforestation 
1 programme in the Light of 
actual field experience so far. 
11 . The status of dear felJing 
in non -forest area (such as 
submergence area of Reservo.ir 
approach roads) if any with · 
Quantitative inforn1ation. 
12.. Status of the construction 
of project 

13. Date of site visits 
(a) Dates on which the project 
was monitored by this office 
on previous occasions. 

· (b) Date ofJ)resent visit 

: 

towards electricity · 
operation of pollution 
control. device.( As per 

i project proponent) 
1 

(c)Total expenditure on the ProJect so As (a) above Rs.ls.no · 
far crores 
(d) .Actual expenditure incurred on the Rs.4.00 Crores( as 
enviromnental management plans so claim~ed by project 
far. I proponent) 
·N.A. 

NA 

Date of commencement 

-~ 

14.02.2017 

Date of completion 
commissionmg/commercial ! 

production 
I 07,07.2014 
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I 

PART .. rr 
Descriptive Report on status of compliance to conditions of Environmental 
Clearance. 

I Name of the project Expansion of Fett·o Alloys Plant of M/s Bihar 
Fom1dry & Castings Ltd. 

2 No & date of environmental J-11 011/384/2010-IA.II(I) dated 31 .] 0.2011 
clearance 

I 3 Address for con·espondence 
--

(a) Registered Office The Managing Director,. 
Bihar Foundry & Castings Ltd. 
Unit: Gautam Feno Alloys, 
Main R:oad; Ran chi -834001. 

I 
I 

(b) Project Office 
Factory Incharge/Director 
Bihar Foundry & Castings Ltd. 
Unit Gautam Ferro Alloys, 
Industriai Area, Ra1ngarh. P.O~Marar; 
Dist- Ramgarh-829117. 

i 

II 4 Date of site visits:: 

(a) Dates of earlier monitoring 

j (b) Date of Monitoring 14.02.2017 I 

Tl1e project was visited on 14.02.2017 along with Shri Deepak Chlttore, GM (Plant), Slui 
Vislmu Upadhayay, GM (Adtnin), 8hri Neeraj Mishra, Lab incharge and Envirorunent 
Cell member, Shri Deepak Tindha, Supervisor, M/s Bihat Foundry & Castings Ltd., Unit· 
Gautam Ferro Alloys, Ramgarh. Based on the site visit, documents provided and 
discussion held with project officials, status of coxnpliance of various enviromnental 
clearance conditions, is as follows: 

Sl. A .. SPECIFIC CONDITIO·NS 
I No 

COMPLY 

Contplia.nce to all the specific and Partially Comp ied. 
general ·COnditions stipulated for the The project proponent has submitted only three 
existing plant by the Central/State half yearly compliance repo1ts till date vide . 
Government shaH be ensured and Letter No.. 2012-13/688A dated ... 27.07.2012, 
regular reports submitted to the . letter No. 2014-1 5/611 dated-14 .. 08.2014~letter 

· Ministry''s Regional Office at No. 2016-17/1456A dated-06.01.2017 (revised 
Ranchi/SPCB. vide letter No. 2016-17/1543 dated-31.0 1.20 17). 

Env1rorunental statement has been submitted 
from 01.04.2012 to 31.03.2013 for 2012-13 vide 
Letter No.2013-14/235 dated 23.05.2013 and for 
period 01.04.2015 to 3 L03 .2016 vide letter no 
2016-17/1543 dated 31.01.2017. 
t shows that project authorities are irregular 

in .submitting tbe compliance eports to 
Regional offi.ce of MOEFCC. 
Half early compliance reports should be , 

i submitted re _ ularl as _ e.r EIA notificatio ! 
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ii No charcoal shall be tised as fuel. Pet 11: Reportedly complied. 
coke shan be used as fuel instead of 

1 

The pJoJect authorities vide their letter no. Ref 
charcoal from unknown sources. 2016-1711543 dated 3l.OL2017 have informed 

iii 

lV 

v 

that there is no use of charcoal/pet coke as fuel. 
It was observed during site visit that they have 

· electric arc futnace for manufacturing of ferro 1 

alloys and the project authorities claimed that I 

I charcoal /petcoke was not used as fuel 1n such 
furnace . 

. However as per the reports submitted they are 
using Sterun coal, bez. c·oke and Pet coke as raw . 
material in the plant 

Continuous monitoring facilities for Partially Complied. 
all the stacks and sufficient air As per the stack Gas Analysis Report submitted 
poHution control equipments viz. by Project proponent fot sampling date 

1 fume extraction systen1 with bag 28.11.2016 (Repo11 of Envirocheck) the 
filters, ID fan and stack of adequate concentration of particulate matter ts 36.47 
height to submerged arc. futnace shall n1g/Nm3 but as per tbe taek monito1·ing . 
be provided to control en1issions ;

1 

report (date of sampling 14.11.2015 and 
·1 below 50 mg!Nm3

• 1• 1 25.12 •. 2015) of Jha1·kband State Pollution 

The National Ambient Air Quality 
Standards issued by the Ministry · 

I • . · . th 
vtde G .. S.R. No. 826(E) dated 16 

1 

November, 2009 shall be followed. 

Control Hoard dust concentration is 144.29 : 
mg!Nm3 and 129.87 mg!Nm3 1·espectively 
which is more than t.he EC condition. 
Partially Complied. 
Ambient Air Quality Emission reports submitted 
by project authorities are ·within the prescribed 

I standards. 
The •·eport of Ambient Air Quality prepared 
by Envirocbeck lab mentions that its 
laboratory is in Dhanbad, Jharldland 
whereas Envirocheck l(olkata, West Bengal 
lab is NABL accredited. The project 
proponent should submit capy of lettet· 
certifying that Envirocbeck, Dhanbad lab is 
N ABL accredited. 

Secondary fugitive enusstons fiom lc.Padially Compli~ed. 
all the sources shall be controlled :puring site visit mauual water sprinkling was 
within the latest permissible limits observed· at some places through pipes. The 

1 

issued by the Ministry and regularly p~-oje.ct authorities vide their email dated 
monitored. Guidelines I Code of · 09.03.2017 has sent a copy of the details of their, 
PEactice issued by the CPCB shall be water tanker vehicle no. JHOlBY/4653 which · 
followed. they claitn is used for water spriukling to 

minimize dust pollution. Water tru:'lker could not 
be s'eeti at the site and the project authorities said 
that it was sent to , provide water to nearby 
people. Rutining hours and diesel consumption 

: report of water tanker from April 2016 to Jan 
2017 has been subn1itted to RO Ranchi by 
l?roject authotities. However the above report 
doesn't mention the designation Qf the· pers.on 
signing it. A log book of \Vater tanker .s~ould 
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vi 

be utaintained mentioning its daily diesel 1
1 

. consumption, running hours, breakdown 
ours, etc. and it must be signed daily by 

some offic.ial of the project. It must 'be 
ensu1·ed that \Vater sprinkling is done for 

I sufficient time by the tanker to minimize dust 
pollution. It is also suggested to have 
permanent wat~r pipes· layed at places in the 

, plant and to have lvat·er sprinkling to 
minimize dust ~~ollution. 

Regular monitoring of influent and Partially complied,. 
effluent surfac~e, sub-su1face and -The pr-0ject ant]loriti.es claim that there is no 
ground water shall be ensured and effluent generafon at their fen·o alloy plant 

, treated wastewater shall meet the They claimed that Water js being used for . 
nonns. prescribed by the ~tat~.._ coo:l~ng . purpose which is re~tcled thro~gh 

1 

Pollution Control Board or descrtbed cooltng ~ower. However a quabty control lab 
: under the Environment (Protection 'vas found in the plant and' chemicals were 

I Act, 1986 whichever are more used in the_ lab. It is suggested to have the 
stringent. Leachate study for the sample of effluent discharged front tl1e lab 

, effluent generated and analysis shall must be checked and t"eport submitted to 
also be regularly carried out and egional of{ice. 

1 repott subn1itted to the Ministry's 
Regional Office at Ranchi, SPCB 
andCPCB. 

vii The total water requirement shall not Par tia.lly Complied. 
exceed 3 5 111~ /day and prior 1 Ground water used is recorded in water meter 
P.ermission to draw the -water from ;I sealed by JSPCB. The proje·ct authorities have 
Competent Authority shall be submitted letter no 201 5-16/87 5 dated \ 

I 

obtained. Zero'' effluent discharge 22.09.2015 to Member secretary, JSPCB for 1 

shall be strictly followed and no water consumption cess for period July 2014 to 
wastewater shall be discharged : June 2015. Latest water cess report must be 
outside the premises. submi.tted i.e. for the year 2015 .. 16 witb 

supporting documents that Project is not 
consuming water "for n1ore than 35 o1

3/day.. 
As per the project authorities Zero effluent I 

dischai·ge is strictly followed but in the 
industry information profo•·.ma filled and . 
submitted by the project autJtorities it is 
mentioned tltat 10 KL 'vater lS discltar_g_ed. 

Vlll Efforts shall ~be made to make use. of Pai1ially Complied. 
rain water harvested. If needed, Copy of the Rain water Harvesting plan . 
capacity of the reservoir should be I prepared by Ketki Consultancy Engineering 
enhanced to n1eet the maximum Services Ranchi has been submitted by project 
water requirement. Only balance authorities. Ho,vever the plan is not a 
water requirement should be met Government appr-oved one. 

, fium other sources. Rain water harvesting structures were found at 
the plant as can be seen form photographs 1&2. 
It \Vas suggested to project proponent to not 
allo·w oill grease or ore/mineral 1vater to 
percolate inside the lvater harvesting 
structures. It 'vas also told to Qroj~ect 
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I 

authorities to remov·e aU tlte ore/mineral from ,, 
the vicinity of tbe '\Vater harvesting structures 
to .avoid contamination of ~Ground water. 

ix Slag produced 1n F eno Manganese 
{Fe-Mn) production shall be used in 

Repo1·tedly cotnplied. 
The details of slag production and its use 
submitted by project proponent is as glven 
below: 

X 

XI 

" .manufacture of Silico Manganese 
(Si-Mn). All the other ferro alloy 
slag shall be used in the preparation 
of building materials. 

I 

I 

Year Slag Qty Non-
1 

2014-
15 
2015-
16 

produced recycled Ferrous 
(units in 1 in the 1 particulars 
MT) Fmnace used in the 

16357 

20965 

· (Units pr·eparation ! · 

inMT) of 
Building 
Material 

, (Units in 
.MTl 

9814 6543 

12579 8386 

The stag is crushed in crusher. The magnetic 
particles are removed and recycled in the 
furnace, whereas non ferrous particles are used 

1 

1 in preparation of bu~lding· material. I 
Risk and Disa.ster Management Plan Pat6 tially Complied. 1

: 

along , with mitigation measures I ~s per th,~ project authorities for the ~urpose .of 
sllould be prepared and a copy nsk and dlsaster management plan, retired Ch1ef , 
submitted to the Ministry''s Regional Inspector of Factories, Bihar had prepared Qn .. 
Office at Ranchi, SPCB and CPCB site Emergency plan (copy submitted) which 
within tln··ee n1onths of issue of was submitted to lnspectol' of Factories office in 

· enviro1unent clearance letter. the year I998.However it is not approved by 
the concerned Government Authority. 
A Copy of Risk and Disaster Managen1ent Plan 
was submitted before to the Ministry's Regional 
Office at. Ranchi on 27:07.2012 which was also 
not Government approved. 

As proposetL green belt shall be , Partially Co'mplied. 
developed in at least 33 % of the ffhe proJect proponent has submitted plantation 
project area Selection of plant detaUs. for the ye&: 2012 to 2016. As per the 
species shall be as per the 'CPCB det~ils submitted, 529 nos of plants were-planted , 
guidelines in consultation with the , in the area of 3'515 ft2 in. Y,~ar 2012) 452 nos of ~ 
D,FO. plants vJ~re planted in the area of 4535 ft2 1n 

year 2013, 489 nos of ,plant$ ·were planted in the 
area of 2180 ft2 ~ year 2014, 4 78 nlos of plants 1 

were pl~~ in tlile area of 9448 ft2 'in year 2015 , 
, and 606 nos o{plants were planted in the area of 
9737 ft2 in year 2016.TherefQre, total trees 
(including flowers) planted from· year 2012 to 
2016 ·sl941 rf. or 0.675 acres only as against i ~ 

i -4.62_acres as ]!er EC. 1 
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I Man. y of the plants shown in plantation a.re 
1 flo\ver1ng plants like :Rose, Marigold, and 
Lotus etc. During onsite inspection it 'vas 
ob ·ervelf bat at p.laees- near ,the periphery/ 
boundary trees are n.egli.gible (Pltotographs.! 
no.3 & 4) or very sparse .. More green belt 
should be developed along the p~eriphery & 
inside the planf in (Qlt$ultation lvith DFO so 
tltat green belt development becomes 33% of 
the project area(Total project area as per EC 

i is 14 a.eres) 
xii · At least 5% of the total cost of the Partially Complied. 

project should be eannar~ed towards The project proponent has submitted details of 
the Enterprise Social Commitment year vise expenditure forwards Enterprise Social 
based on locals need and ite1n-wise Commitment (ESC) form the 2012-13 to the 
details along with time bolUld action : year 2015-16 and as per the repo1i an amount of 

, pian should be prepared and : Rs 1, 24, 55,820/- has been spent on ESC. 
submitt.ed to Ministry,s Regional Project proponent has also submitted copies of 
Office at Ranchi. Implementation of some ledger accounts in support of above ESC I 

such program shall be ensured expenditure. 
acc01,dingly in a time bound manner. Further supporting documents were not · 

shown to RO Ranchi to establish per·eentage 
exp,enditute. on ESC. 

xiii The company shall provide housing ; Complied. 
for construction labour within the As per the project authorities this condition h~s 
site with all necessary infrastructure been complied. 
and facilities such as fuel for 

, cooking, mobile toilets, safe drinking 
' water, medical health care, creche 

etc. The housing may be in the forn1 
of temporary stntctures to be 
removed after the completion of the 
project. 

xiv The Company shaH submit within Partially oomplied. 
three months their policy towa1·ds The project authorities have submitted vide their 
Corporate Environment 1 ref 2016~1711543 dated 31.01.2017 son1e steps 
R~sponsibility. which _should ~~er- ·

1 

towards Co~-po1~te Environment _ Responsibili~ 
alta addre~s _ ~1) , Standard ?pera!tng 1 (CE,R). n:owever the Company shoul~ submit 
process/ procedu1e to betng 1nto tbetr policy towards Corporate Environment 
focus any Resp~onsibility according to the condition 
infringement/deviation/violation of stipulated in EC. 
environmental or forest 
norms/conditions, (ii) Hierarchical 
system or Adrninistrative order of the 
Cornpany to dea] with environmental 

1 issues and ensuring con1pliance to 
the environmental clearance 
conditions and (iii) System of 
reporting of non 

: compliance/violation environmental 
I norms to the Board of Directolls of : 
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~ I the co~any . and/or stakeholders or 
shareholders. 

SI. B. 
No 

GENERAL CONDITIONS: COMPLIANCE 

1 The project authorities must strictly 
1 

Partially complied. 
adhere to the stipulations made by the The project proponent has submitted a 
Jharkhand State Pollution Control Board compliance report of CTO giv,en by r 

and the State Govenunent Jharkhand State Pollution Control Board. 
On analyzing it was found that some of 
the conditions given in the CTO have not 
been fully com pUed. 

ii I No fut1her expansion or n1odifications in 
I the plant shall be carried out without 
prior approval of the Ministry of 
Environment and Forests. 

Reportedly Complied. 
The project authorities have assured to 
abide by the co11dition. 

IH 

lV 

The gaseous emissions from various I Pa tially Complied. 
process units shall con£orm to the As per the stack Gas Analysis Report 
load/mass based standards notified by submitted by Project proponent for 1 

this Ministry on 19th May, 1993 and sampling date 28.11.2016 (Report of 
.standards prescribed from time to time. Enyirocheck) the concentration of 1 

The State Board may specify more patticulate 1natter is 36.47 mg/Nm3 but as · 
. stringent standards for the relevant pru; the staek monitorin re ort (date of 
parameters ke-eping in vi~ew the nature of sampl'ing 14.12.2015 and 25.12.2015) of 
the industry and its size and location : Jharkhand State Pollution Co trol Board 

1 

ust concentration is 144.29 mg/Nm3 and 
12~.87 mg!N m3 respectively wbicb is 
more tban the EC condition. ' 

At least four ambient air quality · l?artially complie(f .. 
monitoring stations should be established • The project has three Ambient Air Quality 

.: 111 the downward direction as well as 1 Monitoring Stations. The project 
· where maximum ground level authorities ass red that they will increase) · 
concentration of PMw, S02 and NOx are one mQl'e .moni oring st~tion with the 

1 anticipated 1n consultation with the ,c nsultation {)f JSPCB. The project is 
SPCB. Data on ambient air quality and veey iliregular 1n submitting data on 
stack emiss1on shall be regularly ambient air quality ~nd stack emissions .. 
submitted to this Ministry including its 
Regional Offic.e at Ranchi and the SPCB " 
I CPCB once in six months. 

v Industrial wastewater shall be properly Contplied. 
collected, treated so as to conform to the As per the project authorities no wastewater I 

standards prescribed under GSR 422 (E) is being discharged from the Fen·o AHoy 
dated 19th May, 1993~ and 31st Dec,ember, I plant as the water is reused the water for 
1993 or as amended from time to time. cooling purpose from. their cooling tower. 
The treated wastewater shall be utilized 
for plantation purpose. 

vi The overall noise levels in and around the 1 Pi"rtially ~eompliOO. 
plant area shaB be kept wen within the As per the reports submitted by project 

; standards (85 dBA) by providing noise proponent the Noise levels a.r~e within the 

\ ' • ' 

;; ,·_ 
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I' 

control measw·es including acoustic permissible limits. The report of results of 
hoods~ sHencers, enclosures etc. on all Noise Level study prepared by 
sources of noise generation. The ambient Enviroche.ck lab mentions that its i 

noise levels should ~conform to the laboratory is in Dhaobad, Jbarkhand 
standards prescribed under EPA Rules; whereas Envirocheck Koll,ata, West 
1989 viz. 75 dBA (daytime) and 70 dBA Bengal lab is NABL accredited. The 
(nighttime). I project prop.on~nt should submi! copy of · 

1 letter certlfytng that Envirocheck, 
· Dhanbad lab is NABL accredited. 

vii Occupational health surveiHanc·e of the 
workers should be done on a regular basis 
and records maintained as per the 
Factories Act. 

Partial y contplied. 
The project authorities have subnutted a 
certificate by Dr.V.K. Chaturvedi, M.B.B.S 
citing that 75 workers and 101 workers of 
the plant had undergone occupational health 
surveillance in the year 2015 and 2014 
respectively. 

viii 

ix 

X 

Howevet· a sam.ple bealtb chec}{ copy of 
some of tbe \VOrl,ers indicating the types 
of medical ex.aminations held on them 
needs to be submitt·ed to RO Ran.chi. 

The company shall develop sutface water Partia y comp ·ed. 
harvesting structpres to harvest the rain The projec does not have any surface 
water for utilization in the lean s:eason pond/lake in' its platilt. They have 
esides recharging the ground water I constructed tbl'ee Rain Harvesting structures 

table.. in the plant It was suggested to project ' 
prop,onent to not all<n·V oil/grease -. or 
orelmineJ·al water to pe·rcolate inside. the 
\Vater harvesting structures. It was also 
told to p~roject authorities to rem.ove an 
the ore/mineral from the vicinity of tile 
w·ater harvesting structur.es to avoid 
contarnination of Ground \Vater. 

The project proponent shall also comply Partially co1nplied. 
with aU the environmental protection ·i Bag filters to control the emissions from the 
measures and safeguards recomn1ended subn1.~erged arc furnace were fotnld during 
in the EIAJEMP report. Ftniher, the onsite inspection. Rain water harvesting 
c.on1pany must unde11ak.e socio-economic systen1 has been made. Ho,vever, more 
development activities in the surrounding socio-economic development activities in 
villages like ~comn1unity developtnent the surt·ounding villages must be done : 
prograrrunes, educational programmes; and details must be submitted, 
drinking watet· supply and health care etc. 
Requisite amoW1t shall be earmarked Partially complied. 
towards capital cost and recurring The project proponent has submitted that 
cost/annum for environment pollution Rs. 2.5 crores have been spent on 
cont.r.ol m_. easures to imp_·. le1nent the . t. _ bl. -hm' _ e'~~"~t o-f fun· 1e extraction system 

d. · · I d b th M. · f es a 18 · .ILL - - - - - - - ' con 1t1ons sttpu ate _ -y , e : ll11Stry o 1, _ _ _ _ _ _ _ - _ 

Environment and Forests as weH as the bag filter systen1s, etc., Rs. 75.00 lakhs 
State Govetrunent. An implementation approx has been spent for development of 
schedule for implementing all the l Greenbelt till February 2017 and 
conditions stipulated herein shaH be : Expenditure on Envirorunental Cell 
submitted to the Regional Office of the f 
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xi 

Mini.stry at .. Ranchi. !he funds so I m. e·m .. bers. salary and w. ages comes Rs. 60.00 
provided shall not be dtvei1ed for any '; Iakhs approx. per annum. 

other purpose. They also claim that the expenditure cost 

per year is about Rs.85 lakhs mainly due to 

cost of electrical energy use in operation for ! 

pollution conn·oi measures. However an 

A copy of clearance letter shall be sent by 
the proponent to concerned Panchayat~ 
Zil-a .PatishadlJMunicipa:l Corpo ation, 
Urban Local Body and the local NGO, if 
any, from whom 
suggestians/representattoms, if any, were 

, recei vecl while processing the proposal. 
1 The eleat·ance letter sliall also be put on 
the web site of the company by the 
proponent. 

implementation schedule for 
implementing all the conditions 
stipulated herein has not been submitted 

to the Regional Office Rancht 
Yart.iaJ y complied. 
The project author! ies claim !kat they hav­
submitted copy of the clearance letter to the 
respective agencies. Howeve.- the 
clearance letter was not found on the web 
site of the ·company, ! 

I 

xii The project proponent shall upload the Partially complied. 
I 

: status of compliance of .. the stipulated Only one six monthly compliance report 
1 

e11virorunent clearance . . conditions, dated 14.08.2014 bas been found ! 

including results of tnonitored data on uploaded in p~roJect's ·website. The I 

their website and shall .update the same project proponent shall as per EIA I 

periodically. It shall simultaneously be notification upload the status of 
sent to the Regional Office of the MOEF compliance of the stipulated envi .. onment 
at Ra.nchi, the respective Zonal Office of : clearance conditions, includin.g results of 
CPCB and the CECB. The criteria 1 rnonito.~ed data on t~aei~ lvebsite and shall 
pollutant levels namely; PMl 0, S02, update tlte same per1odu~ally. 

: N~x .(an1bient _l~vels .as well as stack 
1 
P~IO, S02, .N·Ox, levels indieat~d for the 

1 emiSSions) or cnbcal s~ectoral parameters, · prOJeCt was dtsplayed near the ma1n gate of 
indicated for the projects shall be : the company in the public domain. 
monitored and displayed at a convenient 
location near the n1ain gate of the 
com any in the ublic domain. 

xiii The project proponent shall also submit Par tially complied. 
six monthly reports on the status of the The proJect proponent has submitted only 
compliance of the stipulated three half yearly compliance r,epo11s till date 
environmental conditions including vide Letter No. 2012-13/688A dated-
results of monitored data (both in hard 27.07.2012, letter No. 2014~15/611 dated­
copies as well as by e-1nail) to the 14.08.2014,1~etter No. 2016-1711456A dated­
Regional Office of MOEF, the respective 06.0 1.2017 (revised vide letter No. 2016-
Zonal Office of CPCB and the SPCB. 1711543 dated-31.01.2017). It sholvs that 
The Regional Office of this Ministry at project authoriti~es .are irregular in 

' Ranchi/ CPCB I SPCB shall monitor the submitting the compliance reports to · 
stipulated conditions I Regional office ofMOEFC~C. 

Half yearly ·compUanc~e reports should be : 
submitted re ularl er EIA 
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notification 2006. 
I xiv The environmental staten1ent for each Partia.lly complied. 

I financial y~ear ending 31st March in Fo ~ Only two Environmental state1nent has been 
1

' Vas is mandated to be submitted by the submitted till date viz.from 01.04.2012 to 
project proponent to the conce1ned State 31.03.2013 vide Letter No.2013-14/235 
Pollution Control Board as prescribed dated 23.05.2013 and for period 01.04.2015 ~ 
under the Environment (Protection) to 31.03.2016 vide letter no. 2016 ... 17/1543 
Rules; 1986, as amended subsequently,, dated 31.01..2017 . . It shows irregularities · 

1 shall also be put on the website of the in submitting environm~ntal statement. 
company along with the status of • v·ronmental statement was not found 
con1pliance of environmental conditions ut on the website of the company. 
and shall also be sent to the respective 
Regional Offices of the MOEF at Rancbi I 

by e-maiL 
XV The Project Proponent shall inform the i Partially eomplied. 

public that the project has been accorded The project authorities subn1itted copy of 
environm.ental ~clearance by the Ministry the newspaper advertisement but if iloes not 
and copies of the clearance letter are .make clear the name of newspaper and the 

1 

available with the SPCB and tnay also be date of advertisement. Later they info1med 
seen at Website of the Ministry of that advertisement was published in 'Ranchi 
Environment and Forests at Express, and 'Sarunarg',. Ranchi in the year 
http:/envt'or.nic.in. This shall be 2011'. I 

advettised within seven days from the I 

date of issue of the clearance letter, at 
least in two local newspapers that are 
widely circulated in the region of which 
one shaH be in the vernacular language of . 
the locahty concerned and a copy of the 
same should be forwarded to the 

I Regional office at Ranchi. 
xvi Project authorities shall inform the Not complied. 

Regional Office. as well as the Ministry, No communication/letter was found in · 
the date of financial closure and final whicb project authorities have informed 
approval of the project by the concerned i Regional offlce of MOEFCC about date 
autholities and the date of c01nmencing · of comnt·encing the land development 
the land developm~ent work. worlt. Recently vide their letter dated 

10.03.2017, the project proponent has 
submitted that the date of commissioning of 

, the groject is on 07.07~2014. 
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Photograph 1 Photograph 2 
Water harvesting system no.3 at the plant. Water harvesting system no.2 at the plant. 

Photograph 3 Photograph 4 
Plantation at one of the boundaries. Plantation at other boundary of the plant. 

Summary of the a·ep!ll"t 
Site inspection of the project has been can·ied out on 14.02.2017. Following 

observations were made during the site inspection that needs special attention~ 

Specific Conditions: 

Following conditions were partially complied: 

(Condition no. i): Project authorities are irregular in submitting the compUance reports 
to R.egional office of M·OEFCC.Half yearly compliance reports should be submitted 
regularly as per EIA notifi.cation 2006. 

172



(Condition no. iii): As per the stack monitoring report (date of sampling 14.12.20 15 and 
25.12.2015) of ll1arkhand State Pollution Conwol Board dust concentration is 144.29 
mg/Nm3 and 129.87 mg/Nm3 respectively which is more than the EC condition. 
(Condition no.. iv) : The 1·eport of Ambient Air Quality prepared by Envirocheck lab 
mentions that its laboratory is in Dhanbad, Jharkhand wheras Envirocheck Kolkata, 
West Bengal lab is NABL accredited .. The project proponent should sub111it copy of letter 
ce11ifying that Envirocheck, Dhanbad lab is NABL accredited. 
(Condition no. v): The running hours and diesel consumption repo11 of water tanker 
doesn't mention the designation of the person signing it. A log book of water tanker 
should be maintained mentioning its daily diesel consumption, running hours, breakdown 
hours, etc and it must be signed daily by some official of the project. It must be ensured 

. that water sprinkling is done For sufficient time by the tanker to minimize dust pollution. 
It is also suggested to have permanent water pipes layed at places in the plant and to have 
water sprinkling to minilnize dust pollution. 
(Condition no. vi) : A quality control lab was found in the :plant and che1n~cals were used 
in the lab. lt' is suggestecl. to have th~ samph~f m:f effluent discharged from the lab 1nust be 
cliecked and repDrt $ublnitted to Regtonal office. 
(Condition no. vii) : Latest water eess repmt must be submitted i.e for the year 2015-16 
with supporting documents that Project is not consuming water for more than 35m3/day. 
As per the project authorities Zero effluent discharge is strictly foUowed but in the 
industry information proforma fiUed and submitted by the project authorities it is 
mentioned that 10 KL water is discharged. 

· (Condition no. viii): The Rain water Harvesting plan is not a Government approv,ed one. 
It was suggested to, project proponent to not allow oiVgrease or ore/mineral water to 

. percolate ins1de tbe water harvesting structures. It was also told to project auiliorities to 
remove all the ore/mineral fron1 the vicinity of the water harvesting structures to avoid 
contamination of Ground water . 

. (Condition no6 x) : The risk and disaster management plan is, not approved by the 
concerned Government Authority. 
(C'ondition no. xi) : Total trees (including flowers) planted fTom year 2012 to 2016 is 
29415 ~or 0.675 acr~es only as against 4.62 acres as per EC. Many of the plants shown 
in plantation are flowering plants like Rose, Marigold, and Lotus etc. During onsite 
inspection it was observed that at places near the periphery/ boundary trees are negligible 
(Photographs no.3 ,& 4) or very sparse. More green belt should be developed along the 
periphery & inside the plant in consultation with DFO so that green belt developm~ent 

becotnes 33% of the project area (Total p1·oje~ct area as per EC is 14 acres). 
(Condition no. xii) : Further supporting documents were not shown to RO Ranchi to 
establish percentage expenditure on ESC. 
(Condition no. xiv) : The Company should submit their policy towards Corporat~e 
Environment Responsibility according to the condition stipulated in EC. 

General Conditions: 

Following condition was not contpUed: 
(Condition no .. xvi) : No ·corrunun],cation!letter was found in which proJect authorities 
have informed Regional office of MOEFCC about date of commencing the land 
development work .. 

Following ~conditions wer~e partially complied: 
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(Condition no4 i) : On analyzing it was found that some of the conditions given in the 
CTO has not been fully complied. 
(Condition no .. iii): As per the stack monitoring report (date of srunpling 14.12.2015 and 
25. 12.2015) of Jharkhand State Pollution Control Board dust concentration is 144.29 
mg/Nn13 and 129.87 mg!Nm3 respectively which is more than the EC condition. 
(Condition no4 iv) : The project authorities assured that they will increase one more 
monitoring station with the consultation of JSPCB. The project is very irregular in 
submitting data on ambient air quality and stack emissions. 
(Condition no. vi) : The repo11 of results of Noise Level study prepared by Envirocheck 
lab mentions that its laboratory is in Dhanbad, Jharkhand wheras Envirocheck 
Kolk:ata,West Bengal lab is NABL accredited. The project proponent should submit copy 
of letter certifying that Envirocheck, Dhanbad lab is NABL accredited. 
(Condition no. vii) :A. sample health check copy of some of the workers indicating the 
types of medical examinations held on them ne·eds to be submitted to RO Ranchi. 
(Condition no. viii) : It was suggested to project propone.nt to not allow oil/grease or 
ore/mineral watel' to percolate inside the water harvesting structures. It was also told to 
project authorities to r·emove all the ore/mineral from the vicinity of the water harvesting 
structures to avoid contan1ination of Ground water. 
(Condition no. ix) : More socia .. economic develop1nent activities in the surrounding 
villages must be done and details must be submitted. · 
(Condition no. x) : An implementation schedule for implementing all the condttions 
stipulated herein has not been submitted to the Regional Office Ranchi. · 
(Condition no. xi) : The clearance letter was not found on the web site of the company. 
(Condition no. xii) :Only one six tr!Onthly compliance report dated 14.08.2014 has been 
£ound uploaded in project's website. The project proponent shall; as per EIA notification) 
upload the status of compliance of the stipulated environment clearance conditions, 
including results of n1onitored data on their website and shall update the same 
periodically. 
(Condition no. xiii): Project authorities are irregular in submitting the com.pliance t•eports 
to Regional office of MOEFC~.Half yearly compliance reports should be submitted 
regularly as per EIA notification 2006. 
(Condition no. xiv): It is found that there are irregularities in submitting environmental 
statement. Environmental staten1ent was not found put on the w·ebsite of the company. 
(Condition no. xv) : The newspaper copy does not make clear the date of advertisen1ent 
(Condition no. xvi) : No communication/letter was found in which project authorities 
have informed Regional office of M~OEFCC about date of cotnn1encing the land 
development work. 

(Rajeev Ranjan) 
Scientist 'D, 
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2=\948412019/IA 
. ::. .. 

No. Q .. 16017/38/2618~CPA 
GOVERN·MEN.T OF. INDIA 

Mlf.USTRY OF ENVIRONMENT, FOREST & ~CliMATE CHANGE 
{CP Division) 

To, 

· Member Se·cretary 
Centra~ Pollution Control B.oard 
Parivesh Bhawan, East Arjun Nagar 
Delhi-110032 

1st Floor, Agni .BI~ck, 

1 nqira-Pa,Yavaran Bhawan, 
Jor Bagh Road, 

AJiga~j, N~w- Delhi·110003 

·Dated; 24th October, 2019 

. -_ ........ ---------·-·---···---·····--.:...__ . ... - - - .. ,. - -. ..- -. .. .. ~-.. .. . ~ 

. ·------........ --~--------------------

Subject:.. Com.pliance of Ho.~_' .~le NGT order dated 19.08.2019 (published on 
23.08.201. 9) ··in 0 .. A. No .. 1 0:38 20l8 - reg. · 

Sir, 

Please· refer to your letter No. CPCB/IPC-VII/CEPI/NGT/2019 ··dated 18.110.2019 
regarding the. subject mentioned as above. rn this contextl find ~enclo.sed herewith the 
mechanism for environmental manage·men,t _of Critica-Uy .~nd Severely Pol'luted Ar·eas and 
consic~eration of activities/proj-ects in such areas in compliance of drre·ctions issued by 
Hon'b]e National Green Tribunal -on 19~08.2019 (publ.ished on 23.08.2019) .in 0. A. No. 
1038 2018. The endosed ~.echan ism may be shared with the State/UT Gove-rnm.ents a.nd 
SPCB/PCCs for implementation .. However, the report r·egarding CEPI and EPJ assessm.ent 
study done by CPCB may be put ~p to the Min.isttY fo'r further de1iberation. 

Thi~ 1ssues wi~h the approval of the C?mpetent Authorrty. 

End: as above 

' . I - ,.. - ·_, . \ • f--A1t1 , 
(S . ndee~p·) • f ~ 

Director/Scientist IF 
Email: sundeep.mo·ef@9mail.cc"m 

Phone/Fax:011 ~2469S339 
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I 
239484/2014/fA 

. ~//_ 
Mec;.ba.nism evolved· after consultation with stakeholders fo,r new activities/ 
eXpa:bsb1n by Red & Ot.ange Category ol industries in Critically/ SeVerely PoiJ;uted 
m!! 

A. Environmental Management of CP As a.nd SPAs 
Prot6col to be followed by the State ,Pollution Confi!o~l Boatds (SPCBs)/ Pollution 
c ·ontrol Committees(PCCs) For impr-oV'emtmt of environmental quality in the 
Critically Polluted Areas (CP As) and Severely Polluted areas(SP As) 

i. The CEPI score assessment done by CPCB may 'Qe.~used as wa.rrUng tool 
by the State Governments~ SPCBS and other concerned to understand 
·the severity of pollution existing in the area and to formulate 
appropriate action plan. 

n. Th~· ·st~t~- ci~~: ·~/~·u~~~Terrnones · 7-sPCBstP~finidize .. -the-·-.. --- .. -·-·--- .... - .... ·-·­
time bound· action plans wit:l.tfu·. thtee months for · the identified CPAs 
and SPAs to restore environnient· quality within norms .. Sllo:n: term and 
long term action points have to be formulated with time frames of up to 
one year and more than one year, as may be required/ respectively. 

iii. The a~tion plan may be prepared by a co:nurtittee cons!ituted by Chief 
Secretary. · Representative of industries association may be included .in 
th~ committee constituted. The .final preparation of action plan including 
its execution 'may be oyerseen by the Chief ~etary of the concerned 
state. The same may shall be submitted to CPCB 'for consideration&: 
approval. · 

iv. While pr,eparing action plans, the committee c<mstituted by the Ode£ 
Secretary $hall follow the ~t.lirections, i8Sued by CPCB under section lS(l) 
(b) of the Water (Prevention & Control of pollutio.J:).) Act 1974 and the 
Air (Prevention & Control of poUufion) Act .. l981 on 26~04.2016, which 
indude (i)' environmental quality monitoring in all CP As; (ii) ~ation 
of continuous ambient air quality monitoring stations/Sttengthening of · 
manual monitoring stations .(ill) :installation of continuous water quality 
monitoring stations, (iv) application of revised CEPI version and (v) 
action plan & monitoring. Long term and short term action p1ans, along 
With sector-and region "Wise action poinls, should be defined clearly with 
time lines aiJ.d responsible implementing agendes. Additionally~ Source 
apportionment Studies may be conducted to ascertain contribution from 
sources :including industries for planning actions .. 

v. The progress of impien1.entation of action points may be reviewed by 
district and State Level Monitoring Conunittees1 quarterly. [t would be 
~ensured that there is no slippage either in terms of time frame or .the 
activities to be completed relating to .the action plan. In case of 
delay J inefficiency in implementation of action. plan, the concerned State 

1 
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Government --wru_ ~ke approp1ia~ .action_· a~~ the responsj1}.Ie 
autbo.titres;-frnplementil\g'~g~ci~, industries; ~.~Uiida tl;te·pr~yiSions 
of releV:ant: aats/lawit. · · · · . -· - : · ~- · . 

.. · . ... .. 
<. 

· · vi The· S~/PCCs·.·may'un:deitake_.E$.\dl'6fu.lie;rt~; quality monitoring for 
eva~~g- ~l~- :~·-,cti~~Y :ana .sev~~ly polluted· areas falling 

=~~c:~~~~::~~~:~;::: 
.a~tea:~aer.Ni\:Bt.~:11\e .. ~e,~cy·o~:l:rtoni~g may be twice in a 
year i.e~ pre-' monsoon s~ and pd'st~ritonsoon .5eason. 

Yii. Th~- :action p~· p~pa.;e~. ~, ~~-¢p ~/~~J\s1, environmental quality 
1Xloru~~~~g tlita, : ev:~~~\e~ ~~t:s~~res, ('as .p$.' ·revised CEPI-2016 

co~~p·tr ·~d ~_ro~-~~:_,~~~~~- ~f. :e6~¢..- ~~e.tiJlgs · to be .. place.d in 

_ __:_ __ _..:...,_ __ _..__.__~ __ -_~ __ ·---~es-websttes~ -GPC:S m~~~tliifpE~sjlf .. Dnplemantation 
........... ---·-.. -------~----·- of action plans of CPAs/ SPAs on. a _quartetly ba$iS. · 

public domain t:ht~~gh:~~ _r~eg:iv'e Stare· G9~- I UTs I SPCBs I 

. . ' .. 

viii In case CJ.iPI scp~s ?~ .. ~:~Af~_q·J,~-~~,~o~tinue ~be in crlfical ca~~ry 
lor a- ye~, .. ~o~P~s;:·~··~YJ.eW :~e actien plans with the conc~ed · 

. Sta~e. Govt: i Utu..Oi\ terntott' ~d.-~e additional safeguards such as 
r~vismg 't}].e wne :14Di.f$· : for' #nplementation oi action points, 
supplem~tary: ~ction pqin~_:ancllll~Y recommend penal action against 
the -authorlt;t~ .i~onsi~l~ · : fo~: iQipl~mentation of action plan -for 
envi:ronnten~ tnanageiri.~nt of. Cf/iAs/SPA.s. 

ix. CP~ m.ay ~ ·~ 'out _re.:.a.Ss~s~ent of CEPI scores in CP As, with 
C01;1-cUrr~.e ol ~9EF~C«;: ~d ·reR.Orl outcome 'for futther consideration · 
and deciSion by MoEF&CC 

X.. Ca:ttying capacity stu.dypf th~ ~~of the area may be. cmied out.by 
State Govts, /Union Territ'?ries jSPCBs/ PCCs based on the pxotoco1s 
prepared. by CPCB. 

B. Cansideratio~ o( .proposal~ jor grant of Enviro:nm.ental clearance for new and 
expansion activ.tiealisted in 'Red'-and 10range' Categories located in Critically 
Polluted Are.;tS and._Sev~·~ly Pollute~: .Q"ea-s: -

L Any project or activity specili~d in Category Bl will be appraised at the 
Central LeveL it located in 'whole or in part within 5 km from the 

· ~dazy of Cri~y Polluted Areas Qr Severely Pollute~ Ateas. 
However,_ Category '82. projects shall ·he considered at state level 
stipulating Environmental Cleu.apc~ conditions as applicable for the 
Catego~ 'B11 ptojecy activiij_e.s. . · 

·2 ·.- : 
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ii Pr~posals located. in CPAs ~d: SP~ ~ay .be.-e~ed by the sectQru 
Hxped Appraisal Committee (~q during sroping/appraisa.l based-on 
the CEPI ~~of Air/Watet/~d BnVJto~ as published by CPcB 
~ ·ti:pie' to ·-tlnte.: In such prop~aJ8, app·~nate nuiigation measures 
for the-epviiopmen~ poss~g·higherGErr ~o~ may be made by EAC 
in·thef-6=-·:of~eQd;t~/ ~~~iQ~ ·These.:reconunendations may 
be ~UQtly ~eii~~ed' jrt, "the Terms .. of Reference/BhvirCmmental 
<;Iearante letter an,d «? b~ ~~~4 ~the meinber ~ecretary concerned. 

ili. SPCB$/PCCs·m~y _Feser@ foll()Wing ad~tional conditiQns, deemed fit 
for grantConsent'to estab~~ (¢TE)/0J~I;lt to ·operate (CTOl to ~ose· 
p~jects/activities ot 'Red/~ge Cate~ries loCa.ted in CPAs/SPAs 
which are not covered wtder ·the pr~ions Of . the EIA Notification, 

=~~========~==~~-:·~· ····~======~--~----~· -·-=·· - -~-~--~~·~ ·- , ,_, _ "--- ..... _ • - - • • -•- r ' ••"7"r ..,..., • .,.,,.._=;-::,-:-;;;,,_;--:",'=-:-::~~~::""7--=--=--....,...._..,.. 

·- -· ·-··-·· -----~-· 

· Environmen~ · 
sttpuJa:fkffi dfcrirtditions such.as:. · · . · · 
L ·Stack emisSf.on: IeveiB sh~itld ·be strfug,eitt than the existing ' 

staitdatds iri':terms Of t1ie identified crilic.al polltttarits. 
. . 

,, ii. CEMS may be installed in alllarge/mediutn r~4 categ9ry 
ind-qstries . (air_ p~uting) and connected to SPCB and 
CPCB server. · · · 

. ' 

ill. Effective fugitive emission co.ptrol _measure~ should be 
impos~d in 'the pr~~ess, transPortation! packing etc. 

iv. Transportation of materials by rail/ conveyor ~lt~ 
wherever feasible. 

v.. Encourage use of cleaner fuels (pet c~ke I furnace 
oil/ LSHS may be avoided). 

I I • ~ 

, vi, Best Available Tec:hnolQgy may be used. For example; , 
usage of EAF I SAF/IF m plac~ of Cupola. furnace. Usa.ge 
of Supercritical tedm;otogy in place of sub-critical 
technology. 

1 

, vii. · Increase -of green belt ,covex by 40% of the . total land area 
bey9nd ·the permissible reqttirement of 33%J whereve1; 
feasible. · . 

vili. Stipulation of greenhelt outside the project premises such 
as avenue plantation, plantation in vacant ar~easl social 
forestry I etc. 

3 
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' Water 

J 
/ 

ix/ ASsessment (if cattyhtg capacity of transpOrtation load 
· on roads inside the industrial premises. If the toads 

required to be widened1 shall be prescribed as a conditio~. 

Stipulation. of conditions such as; 
i. Reuse/ recycle of treated wastewater, wherever 

fe-asible. 

iL Continuous ·monitoring of effluent quality I quantity in 
large and medium Red Category Indust:ries (water 
polluting). 

lli. A detailed water harvesting plan may be submitted by 
the project proponent 

··-··- --·- -:::.~.~~~Uv. ·- . ..:Zero:liquid .... disehafge·-wherever-techrro=econrr.tnlc!lly · 
___ .................... .. ·-··-· ·· · feasible·. ·· · 

Land 

v. In case, domestic waste water generation is more than 
10 I<LD, the industry may install STP. 

Stipulation of conditions such as: 

i 

ii. 

Increase of green belt cover by 40% of the total land area 
beyond the permissible requitement of 33%, wheiever, 
feasible for new pxojects.. ' 

Sti'pu.lation of greenbelt outside the project premises 
such as avenue plantation, plantation in vacant areas, 
social forestry, etc. 

iii. Dumping of waste (fly ash, slag, red mud, etc.) may be 
permitted only at designated locations approved by 
SPCBs/ fCCs. . . 

iv. Mote stringent norms for management of hazardous 
waste. The waste generated should be preferably 
utilized in co .. proces~ing. 

Other i. Monitoring of compliance of EC conditions may be 
submitted with third party audit every year. Condition( Additional): 

ii. The % of the CER may be at least 1.5 times the slabs 
given :in the OM dated 01.05.2018 for SPA and 2 times 
for CPA in case of Environmental Oearance; 
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